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16 hrs.

MOTION FOR ADJOURNMENT—
Contd,

GOVERNMENT’S FAILURE TO HANDLE THE
PHOBLEMS  OF POLICE AND CRp
PERSONNEL—Contd,

MR. SPEAER: Now  we will take
up the Adjournment Motion. In this
case I have fixed up the time that the
mover will have fifteen minutes in
the beginning and ten minutes will
be for his replv. Other memebers
will have ten minutes each.

Mr. Samar Mukherjee, will you
kindly move the motion? )

SHRI SAMAR MUKHERJEE

(Howrah): I beg to move:
“That the House do now ad-
journ”,
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MR. SPEAKER: That is not a point
o order, That will be considered.
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MR. SPEAKER: All will be con-
sidered according to the rules. That
is not a point of order. Certainly,
everything wil be done according
to the rules. I must look into the file.
The papers have not yet come.
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It is not a point of order. Please, no, I
am not allowing it, We have fixed 4
O’Clock for AdJournment Motion.

Problems of Police, 346
CRP, etc. (Adj. M.)

Nothing is to be recorded.
(Interruptions) **

MR, SPEAKER: Mr, Samar Mu-
kherjee.

(Interruption)

MR. SPEAKER:
be done according to rules.
do not record.

(Interruptions) **

MR. SPEAKER: Mr, Samar Mu-
kherjec,

Mr. Bagri, it will
Please

(Interruptions) **

MR. SPEAKER: The same thing
will be applied to you.

SHRI SAMAR MUKHERJEE: A
serioue situation has developed due
to the policies pursued by Janata
Government, Throughout the country
the di:zcontent among the people is
growing to such a length that evem
the policemenr and the armed forces
under Central Government have join-
ed the agitation, This is not an iso-
lated thing. This is the result of the
deepening crisis through which the
country is passing due to the failure
on the part of the Janata Government
to guide the country correctly both in
economic policies as well as in admi-
nistrative policies. Since the budget
proposals the agitationg have grown
up and the sudden outburst of the
police men had such g wide echo and
response throughout the country that
it surprised all, This shows that the
discontent was accumulated, It got
certain outburst first in Panjab and
then spread to other areas. So, Gov-
ernment got panicky because they
were not prepared for the situation.
Ultimately we saw that the discon-
tent also started spreading among the
CRP and CISF and lately it has spread
to the RPF. They have a programme
of agitation and they have already
announced that it will come in July.
We request the Government to seri-
ously think over the basic causes
which have generated this discontent.

** Not recorded.
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But unfortunately I see that the
Government is not at all prepared to
go deep intp this problem.

What are the demands of the police-
men, the CRP, the CISF and RPF?
Their first demand is wage revision,
Their economic condition should be
improved, because the cosy of living
is rising very high and in comparison
to others their payscales are very
low. You can imagine, when a CISF
man who is guarding the Durgapur
steel plant sees that 5 steel plant
worker gets a minimum salary of
Rs. 512 while he is earning only
Rs. 300, is it not natural for him to
come up with this demand for revi-
sion of payscale? Secondly, they
wanteq human treatment because we
are still continuing the British tradi-
tion, Ordinary policemen woere used
as orderlies at the residences of
higher officers. They resisted their
being treated like slaves. Time has
changed. The democratic conscious-
ness of the people is growing. Natu-
rally they want to live as human
beings. So, one of their main demand
is that they should get human treat-
ment.

Thirdly, thev want that there should
be some avenue to express their
grievances, No avenue was cver
allowed to them to express their
grievances, That is why they raised
the demang that their association
should be given recognition Other
workers and cmployees c¢of Central
and State Governments, even wor-
kers in Defence Production and rail-
waymen—all enjov the democratic
right to form their own unions and
place their demands. This is totally
denied to the policemen. The agree-
ment is that policemen cannot have
that democratic right, The CRP men
cannot have that democratic right
In the name of discipline, all this is
being done. That is why there has
been a complete bursting forth of
their discontent resulting in sudden
and spontaneous struggles,

The Punjab Government conceded
certain demands of the policemen.
That inspired others also and they
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thought that Government will also
consider their demands sympathe#-
cally and accept them Had the Gov-
ernment taken that attitude this un-
fortunate situation would not have
developed. In the case of the police,
the Home Minister took the initiative
to holq a conference of Chief Min-
isters on 6th June and some recogni-
tion was accorded to the associations
for the policemen. But in case of the
CRP and CISF there was a categori-
cal denial,

SHRI G, K. GOPAL (Karur): On
a point of Order, Sir. The Home Min-
ister is not here, W¢ want 1o bring

_that to your notice.

SHRI SAMAR MUKHERJEE: It is™
an adjournment motion criticising
the whole policy of the Government.

THE PRIME MINISTER (SHRI
MORARJI DESAI): A Calling Atten-
tion on the same issue 1s going on
in the other House and the Home
Minister is held up there. Therefore,
I am sitting here,

MR. SPEAKER: He is hcld up in
the Rajya Sabha on the same issue.

SHRI SAMAR MUKHERJEE: The
situation is so serious, you can easily
understand. When policemen go  on
strike, when CRP go on strike, when
CISF go on strike, it shows that the
crisis has reached a stage where either
the Government will have to rule on
the basis of Army and force or they
will have to abdicate and they will
have to go, I reming you that in 1973,
there was PAC revolt in UP. In 1974
there was an all India railwaymen’s
strike. Prior to Emergency, these
were the situations. When the armed
forces who are the instruments to
suppress the people to maintain dis-
cipline, go out of their normal dis-
cipline, that means crisis has reached
a stage where the Government has to
give serious thought, Now, what has
happened? The CISF were engaged
to work against the steel workers or
the workers of the other public sec-
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tor undertakings. So, earlier the
Unions opposed the installation of
CISF, Now, it is the same workers
who are supporting the demand of
the CISF. Government has taken an
attitude of total oppression by deploy-
ing Army to suppress their agitation,
That is why, discontentment is not
diminishing. It is growing. Though
temporarily by deploying Army you
can suppress them for the time being.
discontentment created by this will
further spread and one day, it will
burst. Because of this discontentment.
the Government is now thinking of
introducing MISA., Why does this ques-
tion of MISA come? Those who fought
against the MISA, those who came
into power by the support of those
people whom they are now going to
suppress, are now thinking of intro-
ducing MISA and PD Act, So, by
deploving Army with special powers
if vou want to maintain your hold
over the whole country, yvou are liv-
ing in a fool's paradise. This is the
same way through which Indira
Gardhi travelled. You will have to
face thy same result which Indira
had to face, That is why, we are
warning you that vou should change
vour attitude. What is the behaviour
of the Government towards their de-
mands?

I am reading from the Home Min-
ister's press conference, reported in
the Indiap Express of 25th June, He
said:

batallions have
been disbanded. They have been
thrown out of jobs. The second
thing is the Government will deal
with the situation firmly and would
not alloy, indiscipline in the police
force ”

“Four diflerent

So, the atttiude is not to go decp into
the problems and to find out demo-
cratic solutions The only solution in
the present context is to accept the
Jjustness of their demands, because it
oomes out of the very economic con-
ditions through which they are now
Ppasaing.

In the meeting of the Consultative
Committee for the Home Ministry,
Shri Patel accepted the justness be-
hind their demand but  afterwards,
he changeq his attitude most probab-
ly taking the cue given by the Prime
Minister. The same day the Prime
Minister held a press conference, Ac-
cording to newspaper reports:

“The Prime Minister took a strong
posture towards the agitating CRDP
and policemen and also railway em-
ployees who have threatened to go
on strike, if bonus was not conced-
ed to them If railwaymen went on
strike and tried to hold the nation
to ransom, they would be firmly
dealt with in the proper manner, he
said. While reasonable grievances
could be examined, nothing could
be done at pistol point he added.’

So, according tg him, strike is a pistol
point while brutal suppression is non-
violence! This is the same language
which Shrimati Indira Gandhi used
in the 1974 railway strike, You are
using the same language,

AN HON. MEMBER: He is wor-
ried only about the language.

SHRI SAMAR MUKHERJEE: In
West Bengal the left-Government
also deal with the problems angd de-
mands of the police, Long before thev
have recognised their Non-Gazetted
Karmachari Sangh. That is why when
there was police unrest throughout
the country all the four associations
in that State publicly made state-
ments that “in West Benga]l we re-
quire no agitation, because we have
got the channel to represent our de-
mands and cases’. This should be
an example. But our Prime Minister
has said that the Punjab Government.
by accepting the demands, commit-
ted a mistake, In the same press con-
ference he has said:

“We are not going to commit the
same mistake.”

So, he is not going to commit the same
mistake of conceding the demands of
the policemen or the CISF; now he
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is taking the correct stand of deploy-
ing the army to kill the agitating
CRP and CISF people and virtually
there is 3 war against them.

What happeneqd on the 14th Junc?
Some 24 or 25 representatives of CISF
and CRP were invited to Delhi for
some talks. When they came here for
talks and negotiations, they were put
in jail, What does it mean? The plea
is that some of them had not come
in uniform and so they have violated
the breach of discipline, This is the
semse of discipline which the Home
Minister and the Government are
showing.

Secondly, I have got the letter
which the CRP people have written.
I have forwarded that letter to Shri
Patel some days before, They have
written:

“The representatives, selected by
us, were sent to the Southern Zone
Headquarters, There all the repre-
sentatives of the Southern| Zone
met together and selected two per-
sons as Southern Zone representa-
tives. Similarly, 9 SG and 9 HSG
were selected from various zones.
They were all sent to New Delhi
as per request of IG of CISF, We
had a meeting with the IG on the
13th June, 1979 and submitted our
charter of demands, which are:
(1) revision of pay scales; (2) per-
manency; (3) 8 hours duty includ-
ing PT parade; (4) 100 per cent
quarter facilities; (5) three years
compulsory transfer scheme to he

stopped;

“....(8B) stoppage of direct ap-
pointment; (9) formation of our
own association: (10) night allow-
ance, (11) 6 davs’ continuous duty
and one day off, (12) Government
holidays etc. When the representa-
tives submitted our demands, the
IG bad asked us to give the Char-
ter of Demands which was pre-
pared by him and already approv-
ed by the Cabinet.”
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So, the real memorandum to be
submitted by the representatives was
not allowed 4o be submitted. The
IG there prepared another memoran-
dum with the consent of the Home
Minister or not I dp not know, but
their letter says so, and asked the
representatives to accept that, When
they refused, they were all arrested.
This is how the Government is deal-
ing with the representatives of the
CRP when they were invited to Delhi
for talks on plea of want of uniform
for 3-4 people and on the other hand
forcing them to accept the memoran-
dum prepared by the IG, When they
refused to do so, they were arrested,
This is a clear breach of trust. People
were sent to have negotiations and
they were arrested here. That is
why the anger among all th¢ CRP and
CISF started growing.

The present position is, a large
number of CRP people have been
aismissed from service, I have got

cOome approximate
can give you.

figures which I

Those who are dismissed

nearly 830

Bokaro
Durgapur 6
Ranchi 50
Eastern Zone 4
Southern Zone 50
Northern and
Western Zone "1
Total: 041
(approximately)

There may be some variations. A
large number of people are still in
jail.

The persons in jail are:

Hazaribagh 157
Bhagalpur M8
Gaya 206
Baksar 171
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Negprly 800 people are still in jail
and yesterday ] saw the lreport—
today I have not seen—that plane
loads of Border Security Force have
‘been brought at Trivandrum to phy-
sically throw out the CRP there, who
are on agitation from their existing
camps, I have got the report from
Bokaro also. Now, an attempt is being
made to throw them out of their quar-
ters by force ang it is also reported
that in Bokaro where nearly 20 per-
sons of the CISF have been killed or
murdered, some have been killed
after the surrender. They are 6 or 7.
The Blitz has published that report—
7 persons,

DR. SUBRAMANIAM
~But do you believe in Blitz?

SHRI SAMAR MUKHERJEE: You
may not believe, But there may be
some facts sometimes which have
been proved correct.

SWAMY:

Now, this type of repression is still
going on and I request the Govern-
ment to change their present policy
and to create an atmsphere where a
settlement is possible, anq the atmos-
phere of repression must completely
be changed and those who have been
arrested should be released without
delay, Those who have been dismiss-
ed and whose companies were dis-
banded, should get back their jobs
again and their unions must be given
recognition and negotiations should
be starteq for amicable settlement. It
that is not done I warp that the situ-
ation will further worsen and there is
no doubt about it and if MISA and
ot?ler methods are applied, then there
will be resistance not only by the
CRP and others, but the entire de-
mocratic people of the country wili
oppose and resist this,

With these words I cenclude.

MR. SPEAKER: Motion roved:
“That the House do now adjourn.”

SHRI SAUGATA ROY (Barrack-

l,I:Cﬂ‘e): Sir, today we have assembled
ere and this House has taken™up one

1460 L.S.—13,

of the most serious issues that are
agitating the minds of all sensible
democratic people in the country and
today the country is faceq with a
situation when the whole demccratic
fabric, when the whole democratic
structure is in danger of crumbling
down altogether with the revolt from
the police and the para-military
forces. The present unrest in the police
and CRP is one of the greatest ex-
amples of governmental ineptness, of
its inability to cope with difficult situa-
tions, its inability to handle any agi-
tation. It speaks of its total insensi-
tivity to a problem which has been de-
veloping over the last few months, and
which has erupted in the terrible shape
that it took in Bokaro, the steel city,
on June 24th, or in Jharoda Kalan,
Delhi, in late June.

I may remind the House that in late
1977 Government had appointed a Po-
lice Commission to look into the griev-
ances of the policemen., The Commis-
sion submitted its first interim re-
port on February 7th. Though 6,000
copies of it were printed, this report
was not even looked at by the hon.
Home Minister, His Majesty's Patel.
This report gathered dust, and in May
the police agitation broke loose. It
started from the Punjab with the re-
volt of the police against an Akali
legislator, The Punjab Government
quickly put it down by increasing the
salaries and allowances of the police-
men. Then it sparead to Gujarat, the
home State of the Prime Minister and
Shri H, M. Patel where in Rajkot and
Bhavanagar the State police went on .
revolt. It spread also to various other
States of the couniry,

On 6th June, the Home Minister
eonvened a conference of the State
€hief Ministers. One of the basie re-
eommendations of the Police Commis-
sion was that the policemen’s associa-
tions should be recognised, they should
be given the right to have associa-
tions. It was only on 6th June, after
all the revolt taking place in the



355 Problems of Police,

[Shri Saugata Roy)

different States, that the Home Minis-
ter called the different Chief Minis-
ters and lectured them how to keep
the police cool, While he was lectur-
ing them on how to manage the police
force, he, his intelligence, the Home
Ministry, did not know that the agi-
tation was simmering in his own
ranks. You will be surprised to know
that on June 18th he had called a
meeting of the Staff Council of the
CRP to discuss the problems of their
lower ranks,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Chavan’s residence was
visited by 400 policemen in Delhi.

SHRI SAUGATA ROY: That we
will discuss,

After three days, the CRP struck
work in Trivandrum, and then again
the trouble spread to Bhubaneshwar
with demands for better pay and ser-
vice conditions. The CRP jawans in
Bhuvaneshwar went on strike. The
Home Minister did not know all this
time that he should settle the prob-
lems of the CRP jawans quickly.

While the Chief Ministers’ confer-
ence took place on June 6th, even on
June 18th the problem had not been
resolved, and then happened the ghast-
ly incident of Bokaro, where one mili-
tary force was used to put down an-
other para-military force brutally, an
incident in which 24 CIF personnel
were Kkilled. There is hardly any
parallel to this in the history of this
eountry.

In 1973 such a thing had happened
in UP. Mr. Kamlapati Tripathi bad
%0 resign at that time, but here we
have such an incident in Bokaro, and
the Home Minister does not resign. He
does not have even the courtesy to
feel that it is his failure and that ke
should at least put in his resignatiom
to the Prime Minister,

Within the Central Government I
know there are many people who have
expressed their reservations. Mr, Cha-
yan Singh in a letter to the Prime
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Minister around June 26th had said
that the situation was handled very
wrongly, and a special Cabinet meeting
was called to discuss the issue, and it
came out in the Indian Express that
in the same Cabinet meeting there
was a direct clash between Mr. Bahu-
guna and Mr. Patel, where Mr. Bahu-
guna had said that the police agitation
was not handled properly, This is the
way in which one of the most serious
problems of the country has been
tackled.

While the policemen’'s agitation has
been simmering from the month of
April, till June no decisons were reach-
ed, and the Cabinet attempted to take
a decision on the just grievances of-
the CRP only on June 28th. So, it is
clearly seen that none of these prob-
lems of the CRP was unknown. In
Delhi, in Jharoda Kalan, a CRP jawan
had committed suicide because his
leave to go for his marriage was can-
celled at the last moment, while he
was made to do the work of washing
the drapers of the children of the ge-
nior Officers. All these problems were
known. The National Police Commis-
sion's Report was there. But the Home:
Ministry decided not to act. It is quite
clear that the Home Minister talks
about indiscipline in the police ranks,
he talks about disbanding the different
units of CRP; two units of CRP at
Trivandrum and one at Bhubaneshwar
have been disbanded. The CISF unit
at Bokaro Steel City hag been disband-
ed. It is quite clear that when there
is indiscipline within the Government
itself, it is flowing from the top to the

bottom, and thus weakening the demo-
cratic fabric of the country, The ques-
tion we have to answer is, whether
the use of military to put down an-
other section of para-military men ean
be justified in a democratic structure.
The question is whether the democra-
tic structure can be maintained it the
military is given a free hand to shoot
down their brethren and there must be
somebody to take responsibility for a¥
these things. So, today, my first end
last point {s that the Home Minister
must own up responsibility for the
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! ghmstly incidents that took place in
Bokaro Steel city, for the inept handl-
ing of the situation, for the delay in
implementing the recommendations of
the National Police Commission, for
the delay in having a talk with CRP
staff Council, for the delay in
recognising the Policemen's As-
sociation., He must own up the
respongibility for all this and re-
sign. Here is a Home Minister, Mr.
H. M. Patel, occupying the post which
was once occupied by a great man like
Sardar Vallabhbhai Patel, Now there
is another Patel who is handling the
CISF agitation with bullenets of the
military, killing down 24 jawans of
the CISF and three jawans in Jharoda
Kalan in Delhi. You know what had
happened in Delhi. You were there.
In Tuglak Road Police station, the
army took over the duties of the CRP.
1t seemed that the country’s demo-
cracy was coming to an end, and that
the military was taking over. Is it the
impression this Government wants to
give to the people? I know that Mr.
Samar Mukherjee was not sufficiently
harsh. I can understand that. But
then, even he has %“een constrained to
criticise the Government in some
sirong language. He did not go so far
as to demand the Home Minister's re-
signation because the friendship is
still there. (Interrupeions) The agita-
tion by the policemen is understand-
able but the agitation by the hon.
members of CPM is not., If they are
espousing the cause of the policemen,
they should point out the finger at the
guilly, at the Central Government for
the inept handling of the situation.
What is needed at this time is a fresh
consideration by the Government of all
the recommendations made by the Ro-
lice Commission. The Government
has atready announced, though belat-
edly, on June 28th, 5 series of concess-
sions to the police personnel, which
will cost about Rs, 50 crores. But po-
licemen all over the country are living
in inbuman conditions. Their barracks
are simply un-inhabitable by human
beings. They have to live away from
their family. From Bokaro Steel City,
some people came to represent their
problems and they were arrested. Is
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it not a parallel to what was done
when Mr, George Fernandes was ar-
rested, when he came to Delhi to nego-
tiate with Mr, 1., N. Mishra before the
Railway Strike? It is the same thing
that this Government has done. At that
time the mistake was committed and
it has been repeated again. Today this
problem needs to be looked into. I do
not say that Mr, H. M. Patel has to go
to the police barracks at Jharoda Ka-
lan like the West Bengal Chjef Minis-
ter does, goes to the Lal Bazar and
earns the salute of Bam Front Sarkar,
long live the Left Front Government.
I do not think that politicalisation to
that extent is necessary. But all the
same, T do say that the problems of
the policemen should be dealt with
sympathetically, That is why my de-
mand is, when the House has adjourn-
ed, why is it that the Home Minister
has not resigned and why is it that he
is not resigning. Why is it that the
Prime Minister did not care to attend
the meeting of Chief Ministers when it
was called to discuss the police agita-
tion? The Prime Minister gives his
views on everything, But the Prime
Minister did not care, when the para-
military forces were grinding to a halt,
to have a discussion even with the
Chiet Ministers on this issue.

Hence this police revolt is born of
two years of sheer neglect, of sheer
incapacity on the part of the Janata
Party and on the part of the top ranks
in the Government which has perco-
lated down and also the support ex-
tended by the people today in the
C.P.M. which has emboldened the Ja-
nata Party to treat this issue im this
manner.

PROF. SAMAR GUHA (Contai):
Mr. Speaker, Sir, such a delicate and
sensitive issue that has been raised i'n
the House in the form as it is today is
not only bad but the form of an ad-
journment motion is worse and the
worse still is that this adjournment
motion has been moved by my hop.
friend, comrade Samar Mukherjee. Al-
though T am not a Marxist, I have some
respect for them in regard to their
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undessianding of the things objective-
. '

The situation in the country has
been precipitated due to the agitation
of the police, the CRP, the BSF and
othesy gnd also the confrontation it hag
between the Army and the CRP. What
is the seriousness of the situation? I
think, everyone of us cannot minimise
or under-rate the gravity of it., If we
discuss today the issue of para-mili-
tary forces or the defence forces in a
partisan way, if ‘we discuss it in a way
to score a point over the Government,
we must not forget that we are paving
the way for something else. The fire
may break out which will consume not
only the Janata Party but it will con-
sume all of us. In the course of the
discussion, Mr. Saugata Roy used
words which should not have been
used, of taking taking over the demo-
cratic fate of our country by some
other forces—he mentioned it; I do not
want to mention it—and even my hon.
friend, Mr. Samar Mukherjee, in his
anger used the words that the Janata
Party has declared a war against the
police, the CRP and others. If they
really had a patriotic motive, if they
really wanted to redress the grievan-
ces of the police, the CRP and others,
they would not have brought forward
an adjournment motion. They would
have asked the Prime Minister to hold
a meeting of all the Opposition lead-
ers of various parties to discuss the
issue.

It is the issue of para-military for-
ces, M is not a party issue, It is a na-
tional issue. 1t is not only the ques-
tion of the security of our country but
it {s also the question of the future of
democracy in our country. It would
have been better if we had discussed
the #ssue with a patriotic motive on
the floor of the House, not in the form
of an adjournment motion.

We are talking a lot about meeting
the grievances of the police. Are their
hands clean? What happened in 1967
in Delhi when many policemen were
arrested and dismissed? What hap-
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pened in 1973 in U.P.? 26 PAC men
and 30 Army people were killed. They
are now criticising our Government. 1
wish that in future we wil] never re-
quire to call the Army to quell any
kind of disturbance by the police, the
CRP and others. I ask the people who
were talking about it: Did you not call
the Army in U.P.? Did you not call
the Army because the situation so
arose, because they were using guns,
they were not in a postion to surren-
der them, they refused to surrender
the arms, as a result of which 26 PAC
men were killed and 30 Army people
lost their lives? It is a situation which
is not happy for anybody: nobody
would like such a confrontation ever
to take place.

Those people who are criticising—
Shri Saugata Roy is a new-comer and
perhaps he does not know or remem-
bet what had happened—what clean
conscience do they have to criticise our
Government because the Army was
called in? I am not justifying it, but
they have no justification either. I ask
my friend Shri Samar Mukherjee what
happened in 1969, When 500 police-
men went to the Assembly to present
a Memorandum, they were beaten like
dogs. Not only were they beaten like
dogs, but hundreds were suspended
and hundreds were dismissed under
Art. 311, Why were these Policemen
not given even the right to defend
themselves? Why were they dismissed?
Not only that. The Police organisation
was disbanded, when their own Party
had sponsored it and the Police Kar-
machari was given recognition.

They are talking a lot about it. but
what is happening in West Bengal and
what is happening in Tripura—the
way they are using the Police there,
the way they are suppressing the peo-
ple’s movement there, killing hundreds
of people there, About 4000 Police-
men 'were used to push out the people
there!

What I was trying to impress is that
this issue should have been taken up
in a different perspective, in a differ-
ent way. Shri Samar Mukherjee is
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accusing vour Government, that our
Government is completely apathetic
about the real, genuine and legitimate
grievances of the Policemen. I want
to remind Shri Samar Mukherjee that
after 77 years, mind you, for the first
{ime it was the Janata Government
which instituted .the National Police
Commission to go into all the grievan-
ces and all the issues. (Intérruptions).
Before that, there was no such kind of
National Commission, either in the
Congress regime or in the British days
It is only the Janata Party which ins-
talled it.

So, there is no point of defence.
There were many legitimate grievan-
ces of the Police and legitimate griev-
ances of the CRP and, about all the
vario: 8 problems, a questionnaire was
sent out—covering all the problems—
and then they submitted an Interim
Repor . The Finance Commission has
also 1iade a special allocation—an
additicnal allocation— for looking into
the problems of the Police and the
para-niilitia.

You may accuse or you may say that
there is a gap in acquiring intelligence
or gathering facts about the grievances
of the CRP, Policemen and others. You
can say that the Janata Government
should deal with this more patiently
and more tactfully. Ycu can say that,
but you cannot say that the Janata
Government is completely callous or
apathetic towards the problems of
either the Police or the CRP. (Inter-
ruptions).

At the Chief Ministers’ meeting these
problems were discussed and when it
was discussed with the Government, it
said it is prepared to accept an orga-
nisation for giving them an opportu-
nity to express their grievances. That
Wwas also agreed fo. (Interruptions).

I was coming to that.

I only want to draw your attention
and I want to give a warning to many
triends and politicians, The CPI and
the Congress (I) in many places insti-
gated the Police agitation and that of

the CRP. In every place they worked
as Agent Provocateurs; they sponsor-
ed it; they supported it. This is a dar_
gerous game they are playing. They
are playing with fire. This wili con-
sume us all, ag I was saying. I say
again, and I warn my friends of the
CPI and give caution to my friends of
the CPI that they have hand behind
it, in Punjab and other places alm. It
is a dangerous game, particularly n
the critical situation which our coun-
try is passing through,

Again I would say that the Janata
Party and the Janata Government
have full sympathy with the genuine
ang legitimate grievanceg of the police
force, CRP and others.

Of those who are talking about
calling of the Army, I would ask this,
Of course, I am not happy and nobody
would be heppy about it. But what
had happened in Bokaro? They were
not prepared to surrender the armoury.
When Army went there to take over
the armoury who opened fire first?
And what could the Army dy in such
circumstances? The circumstances
were not so serious when the Con-
gressmen in U.P. in 1973 used the
Army against the PAC. 1 agree, the
Army should not be called, Army
should be the last to be called. But
when uniformed para-militia rebel and
refuse to surrender the armoury, the
dumped arms, ang even fire on the
Army, when they throw a challenge
of revolt or mutiny in uniform, what
wil] the Government do?

MR. SPEAKER:

conclude,

Please 'try to

PROF. SAMAR GUHA: In con-
clusion. I would appeal to the
Government that, when the agitation
subsides, when the striking policemen
see reason, they should deal with all
their problems sympathetically and
with a concillatery attitude, especially
the cases of those persons who are not
guilty of serious charges of violation
of the basic principles; I hope that
Government wil] deal sympathetically
with all their problems and issues.
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SHRI C, M. STEPHEN (Idukki) :
Mr. Speaker, Sir, I rise to support this
Motion. It is rather an irony that this
Session js to begin with an Adjourn-
ment Motion of this type.

Prof. Samar Guha questioned the
wisdom of discussing thig matter here,
also the framing of the Motion, and
the propriety of coming up with this
matter for a discussion here. But let
us mot forget that the Adjournment
Motions given notice of were reflec-
tive of the sentiments of the diffe-
rent sections of the House, so much
so, when the leave was asked for,
nobody objected to the granting of the
leave. That shows that, irrespective
of party, there is a feeling that this is
a subject which must engage the
attention of the Parliament. This,
say, just in answer to the objection
raised by Prof. Samar Guha.

Before I pass on to the rest, I would
answer to one or two things which
he said--1 am not going to answer all.
He mentioned about the Police Com-
mission. He does not understand the
scope of the Police Commission that
was appointed. It covered a wide
field. The purpose with which Mr.
Cheran Singh appointed the Police
Commission wag restructuring of the
entire police forces. This was not the
first time that ; Police Commission
was appointed. 1 was reminded of
my friends here that there was 1
Khoslg Commission which was ap-
pointed in 1967; reports were brought
out and the recommendations were
implemented. It is not 35 if the previ-
ous Governments were unconcerned
about it or thoughtless about the
affairs in the poflice force. This is all
I have got to say.

Now, the matter we are discussing
ig certainly a matter of very serious
national concern. 1 woulq rather
approach it in two manners, Look st
the imrmensity of the situation that
arose. ‘There were instances of Police
strikes and agitations but they were
all isolated instances. In some areas
it oceur; and there it is contained
and never was it allowed to spread
and mever did it spread. But here is
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for the first time a Police strike
spreading throughout the country,
sweeping across, from the Punjab te
Kerala, deep down in the south and
covering the entire layerg of the Police
administration and the Police forces.
The regular Police, the CRP, she Ia-
dustrial Security Force and the Rail-
way security force—the whole layers
of the Pulice forces were affected.
The result is that there is a rea] sense
of frustration and panic among the
people. But, what exactly is gaing
to happen? There is @ sense of panic
throughout. Let ug not {forget that
there is panic, That is why thig mat-
ter comes up here. 1 am concerned
about it more because it is gympto-
matic of the situation in the coumtry.
When the Police goes on strike, when
the Army resorts to particular courses,
when the Navy resorts to particular
courses, when the Armed Forces go
out of the ordinary way of their be-
haviour, it is a warning that it is
symptomatic of something which the
nation and the leadership wvould do
better to take note of, Unlesy things
are difficult or suffocating within the
forces, unless the forces know that
things are difficult and suffocating
outside the forces, normally an armed
force does not come out and certminly
the armed forces will not come out in
the sweeping manner ag it has hap-
pened in our country today. ‘This
sweeping nature of the agitatiom I
want to emphasize. It could not have
happened so. It has happened be-
cause outside the situation is far from
heartening. Prices are rising, indws-
trial production is slumping gnd the
political authority in the country s
getting shattered and the administre-
tive efficiency is being splintered
down.

This is the situation everywhere and
we find for the first time in West
Bengal where the Communist Party
is in power, refugees going out of
India, refugeeg feeling insecure and
going out of India to an adjoining
country. And there is nobody whe
pleads that everyone-else is bad and
he alone ig a]] right. This is not the
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situation, This total collapse all
round has instinctively induced the
Police forces to come out ag jf by
instict. You cannot think of 3 Police
forece organized in a trade union man-
ner throughout the country and s if
by instinct from camp to camp the
message was taken and the Police
force comes out. That is why 1 say
that it is symptomatic of something
rotten in the whole national situation
and it is 3 warning which the leader-
ship would do better to take note of,

Such 5 calamitous situation has
arisen gg a result of acts of ommission
or commission on the part of persons
who are responsible to see that it does
not take place. That is the biggest
national disservice for which anybody
.who is answerable has got to answer
to the country.

Now, there are strikes taking place
in the industrial area and in every/
other area. It can be that there are
genuine grievances which may not be
much but they take plate. There may
be grievances which may not be very
reasonable and then strike takes place
and under the pressure of the strike
those grievances are redressed, There
wil] be cases when grievances are
imaginary, unreasonable and so un-
reasonable that in spite of having a
strike or agitation, the grievances can
not he redressed. Now these sets of
thingg are there. Here is a strange
situation in which it is conceded that
there are grievances—legitimate gri-

evances, Prime Minister concedes
that there were legitimate grievances.
Everybody concedes that there were
legitimate grievances and the grievan-
oes had to be looked into. All that
the Prime Minister says is that it cam
be looked into but not at the gun-
point. Nobody says that the grievan-
Cey A&re not reasonable. Grievances
are reasonable and the Police Com-
Tission which Mr, Samar Guhg re-
ferred to have come out with a report
months back pointing out that there
are grievances—this and thig and this
have got to be done. Ang the Police
forces came to know that these are
the recommendations. Months go bY.

Government does not act. Represen-
tations are made. No redressa] is
given, There is no symptom of the
government starting to move. It is
under those circumstances as if by a
reflexive automation they go on a
strike as if the ammunition is lit by
a match, s0 to say. It happened in
Punjab. The reasons 'I do not want
to go into.

Now, therefore, if there were legiti-
mate grievances and, if those grievan-
ces are considered by the Government
as having been legitimate and, if they
are accepted by the Police Commis-
sion as legitimate, then Government
will have to answer as to why those
grievances were not attened to and
why for the redressal of these grievan-
ces, a situation like this was permited
to take place? Omnce it starts, what
did the Government go? They did
nothing t5 contain it. It has in a way
started; Punjab has given you a
warning. It is here, Did you contain
it? What steps did you take to con-
tain it? Did the Central Government
intervena and assure the people, the
police forces, that they are moving in
to redress their grievances? Did they
tel] them that no agitation is neces-
sary? Here is a Government which
has got ears to hear but they would
not hear; here is a Prime Minister
with eyes to see but he does not see

or will not hear at all. Nothing hap-
pens. Nothing affects him—his immu-

nity to the happenings in this country;
his imperviousnesg to the happenings
in this country; his sensitivity to the
happenings in this country. For a
person in authority, particularly to
the Prime Minister, it is a biggest
eurse in this country, Whatever
happans he ig not affected. It looks
like that, Ag g result of that he has
not been able to contain it. And
wnder his leadership, here js our Home
Minister who thinks that grievances
are there. Long after a thing has
happened, he 1is an expert to sec
things in retrospective effect in his

ewn angle. He has no prospective
approach to the problem that arises.
That is why in Aligarh this thing took
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place. That is why in different areas
this thing is taking place. Bureau-
cratic gpproach is an approach for our
Home Minister of this country. We do
.not want that gt all as otherwise our
problems cannot be solved at all. I
am not demanding the resignation of
the Home Minister, Why should I ask
for his resignation? The real respon-
sibility is on the totality of the admin-
istration. And the Prime Minister
wil] have to answer for that.

I want to know whether this erup-
tion could have been avoided. It
should have been avoided by dealing
with the grievances. Secondly after
this eruption, whether it could have
been contained. It should have been
contained, But, they did not move
to contain it. The result is that it
setg across the country. It could have
been solved. It could have been
shortened. But, they did not take any
action at all, They say that statutory
notice of ten days is necessary for the
Chief Ministers to assemble. I do not
know whether in a situation like war
they will say the same thing; the
Chief Ministers could not be called be-
cause they require such and such
days’ notice even when the country
is pburning. This is the way in which
the whole thing was approached. This
is what I am submitting. Now, as a
result of that very much late they
wake up like Rip Van Winkle, People
start operating. The Prime Minister
contributeg his own share to incite the
police further by saying that grievan-
ces there were of course but I will
not attend to those grievances, unless
you withdraw.” This is the ultimate
thing. Ang then they find fault with.
This is the situation and thig is what
happened in Punjab, Finally, people
are resisting and this is going on. And
large number of people have been
dismissed and all that. I would plead
that the responsibility for the
beginning of this struggle is with the
Central Government. And it ghould
not be dealt with as if the police men
alone are at fault. Therefore, the
problem will have to be solved; res-
ponsibilities are with every body. It
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hag got to be solved. Let us not take
a vindictivg attitude against the police
forceg who went on agitation. L
won't comment about their demands.
Quite a lot about them has been com-
mented. Reasonable things must be
considered, That js all I would say.
One sentence more. That is this
When the police strike you call in the
CRP; when the CRP strike you call
in the Security Force; whepn the Se-
curity Force strike you call in sorne-
body else and then you call in the
military and when the military says
I will not dg it, whom are you going
to call in. So, I raise my vonice
against this conduct of calling the
military repeatedly and taking to the
stage of making it to shoot at the
other force, The situation will come™
when they will ask why should we
shoot down our brethern to cnable
these Johnies to remain in power.

17 hrs.

Sir, it is a break-down of the civil
administration; it is a break-down ef
the administrative authority. It is
the break-down of the political au-
thority, It is the break-down of the
Government of India which has
brought about a situatiomn in this
country. So, it is not the resignation
of a limb of the government that I
am asking but it is the resignation of
the Prime Minister that I am acking
for he has to, answer to the country
for this national calamity ang for this
total irresponsibility in dealing with
the situation and having brought
about a calamities situation in the
country which is spelling a disaster
for the future.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Sir, I have
just heard Stephan’s swan song as
Leader of the Opposition, Mr. Ste-
phan’s and this whole debate so far
on adjournment motion has been a
damp squib because there is nothing
really to find fault with the govern-
ment. I am not saying that a majow
grave event has not taken place. It
has taken place but this is mot unpre-
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cedented. It had happened in 1966-
67 in Delh: when Chatrapati was hold-
ing the latui here, It happened in
1973 in Uttar Pradesh in ' six-seven
towns when not only Army was used
but helicopters and missiles were
used. The casualities were much
higher than the casualties now. To-
day it is twenty-four whereas at that
time the casualities in Uttar Pradesh
alone were thirty-seven. (Interrup-
tions)

What I am saying is that it is an
even on which the fault is not being
found in the situation instead of that
what is being looked at is a pclitical
gain that one can get out of it, So,
what is this adjournment motion all
about? The government has acted.
The Government has brought the
situation under control. There is
in Kerala where Mr. Stephen was
wp for the mischief even there
the matter has been sorted out
shis morning, Therefore, what is it
that they want to find fault with?
They have brought the situation
under control. You say that they "\ave
acted too much, This seems t, ve the
eriticism of Mr. Mukherjee, namely,
brutality and authoritarianism, Of
eourse, we know what his govern-
ment is doing in West Bengal. What
te talk of police even how innocent
people of Marichjhappi were handl-
ed. Ha has no right to talk of inept-
mess. This is the key thing they have
te concede. Sir, a grave situation did
eome about and fhis grave situation
was handled with the minimum of
force and with firmness. Today we
have again restored normalcy. Now,
ean this Government be accused of
having created the situation?  As
seon as the Janata Government came
to puwer and the Assembly elections
were held the first conference of the
thef Ministers was called here some-
time in August, The hon. Prime
Minister addressed the Chief Minis-
bers and spoke about the necessity of
bringing about police reforms. So, as
soon as the Janaty; Government came
Yo power, we took the first step in
this direction. In November 1977,

the Police Commission was appoint-
ed, This National Police Commis-
sion came into being after 77 years.
(Interruptions) It is no use saying
what is the use of the Police Commis-
sion, what it is going to do and so
on. I have checked this uo and I
know that when the questionnaire
was sent to Members of Parliament,
my frieng Mr. Saugata Roy did not
fill up the questionnaire and send it
to the Commission, Now he is plead-
ing for the policeman! Why have they
not filled up the questionnaire? Why
did they not reply to it? Now they
come here and talk about the police-
man and all that,

One of the most important demanas
of the policemen is housing. And
regarding housing, what is it that the
Janata Government has done? At
the moment certain additional steps
are being taken. But I wish to point
this out that at the stage of the for-
mulation of the draft sixth five-year
plan the amount set apart for police-
men’s housing was Rs, 105 crores,
compared to the allotment in the fifth
five-year plan of Rs 23 crores Here
is a step which our Janata Govern-
ment has taken, which step ought to
have been taken long, long ago, but
that was not taken. We have taken
this up now and the Home Minister
is considering how to step up this
allotment through non-plan expendi-
ture, The Janata Government has set
apart Rs. 90 crores in the non-plan
resources for housing. So, this is an
area where we have done all these
things. This is what ought to be dis-
cussed here, We can discuss how we
can allot more money for it; we can
discuss how we can solve the police-
man’s problems. The policemen are
not revolting against the Janata Gov-
ernment. The policemen are not re-
volting against high prices in this
country. They only want that their
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-basic demands should be met, That
is what we ought to be domg and
that is what we are doing. Today
the revolt is an outbreak of an accu-
mulated ) deadweight of delayed deci-
sion, The Janata Government has
heen there for more than twp years
and they are taking this step to re-
move this deadweight of delayed de-
cision. In fact, the last Poiice Com-
mission which was set up 77 years
ago did not consider the position of
the constables who form 92 per cent
of the police force, but they consider-
ed only how to improve the status
of the sub-inspectors and so on, The
Police Commission which we have
appointed had gone into the working
conditions of the constables. Today
the constable wil] be listening to the
All India Radio and he will be inte-
rested to know how far Members of
Parliament are interested in meeting
his demands, He is not interested in
-the demand for the resignation o.
Mr. H, M. Patel voiced by Mr. Ste-
phen or Mr Samar Mukherjee’s cri-
ticism of this Goyernment being an
authoritarian Government. He is not
interested in all these things, He
only desires to know how far his de-
mands are met. This is what he wants
ang that is what we have got to tell
him. We have ceme to grips with
the problem and we have taken vari-
ous steps. After all today the police
eonstable is a completely difterent
person, The constable is sometimes
even a graduate although the mini-
mum qualification is that of matricu-
lation. Many of them are graduates.
In Delhi also, during last year, that is,
during 1978, 52 of them werd& graduates.
In Delhi one police constable is writing
bis Ph.D Thesis. The constabls stay:
as a constable when there is direct
recruitment made to the post of the
sub-inspectors and that is what he is
agitating about. He is demanding
promotions. The Home Minister s
looking into what steps have to be
taken in the matter, He has recon-
stituted staff councils not only in
- Pollce ffree but in the BS® CRPF
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and ISF and so on. He is having dis-
cussion with the staff councile.

SHRI JYOTIRMOY BOSU: Why
was Mr. Dharma Virg apbpointed as
the Chairman of the Police Commis-
sion—the old bandicoot? Why have
you not put in somebody else?

DR. SUBRAMANIAM SWAMY:
I can agree on Mr_, Dharma Vira but
he is not so important in cur Par-
liament here. It is important to re-
member one thing. A constabie tcday
is not only in charge of law and or-
der, but he is also charged with main-
tenance of public order, (Interrup-
tions) The question is: what is the
status you want to give to the con-
stable today? He is in Class-IV ser-
vice when his work is cl2arly of a
high status. Unless you give him a
high status how do you expect him
to live up ty the commitments. In
Japan, for example g police constable
is paid 48 per cent more than that cf
an average industrial worker. Today
a police constable is called tc quell
an agitation by the trade unicn wor-
kers, Ultimately he comes to know
what is happening to them, He sees
that the trade union after its agita-
tion gets its demands accepted. This
is what they see. Now we have to re-
store in him the confidence. Parlia-
nient has to make him feel that we
have come to grips with ine situation.
We have understood his problems and
we are going to allot money for this
purpose. We are going to see that
the recommendations that are made
are speedily 1mplemented. This is
what the police constable would like
to hear, I would therefore urge this
Hcuse that this adjournmiont motion
has no value at all, It iy 4 damp
squib. They have no argument. They
have come up with nothing. Teday
what they ought to do is to try to
heal the wounds? The mover of the
mction himself has taken this in a
very casual manner. The whole de-
bate has gone on in a casual manner.

SHRI A BALA PAJANOR (Pondi-
cierry): Sir, he has useq the term
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SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Deputy Speaker,
Sir: The situation is very serious.
Ang 1 agree with some friends who
salg that this should not be made a
matter for political contruversy bet-
ween the parties, because never in the
history of this country—not o¢nly
after independence, but: even before
independence—hag the entire instru-
nents which are meant to maintain
law and order broken down, as it has
happened now,

Many friends were telling us that
the police were drawn into action
even earlier. Might be, Bur here,
the speciality of this situation is that
it is not only the police; the CRP,
CISF and the entire pulice force
throughout are involved, You may
be sappressing it somewhere, and you
may be utilizing the Army. But the
fact remains that ine entire police
force is in distress. Now here who in-
stigated these things? Some hon..
Members here wanted to hit at
CPI(M) and CPI I objectively went
into the question and found that it
‘was the Police Commission that had
instigated these things. Why do you
forget that?

Here some people were arguing
wiether the armed forces should have
‘the right to have an association with
the police. If you see their report
yvou will fing that the right for asso-
ciation has been recommended very
strongly by the police commicsiorn.
That is one of their main demands.
Tren they have again recommended
that they should be treated like skill-
ed workers. Now they are treated
ke wnskilled workers on par
with elass IV employees. The
Commidssion wanted that their
status and salary should be raised
to she level of skilled workers.
The seeond demand was regarding
their interim increment of Rs 100 ot
Fs. 200 irrespective of th: promotion
chances. The Commission has agreed
‘that many Constables will have to
retire as Constables after putting in
'S0 many years of service, That is an-

y 0 e ]

cther demand which the police has
put forward.

1he para-military forces are getting
seme subsidy for their food. The Po-
liee Commission has recommended that
the same facility should be extended
to them also. Then there was a de-
wand for 8 hours work and weekly
holidays, Everybody knows and
especially the politicians should know
that the policemen have to over
wcrk; they have to work for 24 hours.
It is not only the number of issues
en which their attention drawn has
grown, but the Police Commission has
reported that 8 hours work and week-
1y holidays shoulq be enforced irres-
pective of the fact whether a parti-
cular Constable ig working in CRP or
CISF or any other place. Is it
wrong on their part? Whg are the
n.ecmbers of the committee? You
shoulé remember that it w s headed
by Shri Dharm Vira wno was a senior
Cabinet Secretary. (Interruptions)
May be a bureaucrat, Now the
bureaucrats sitting over here cannot
object to that,

The police officers who have made
these recommendations are not the
reople who have no expe ience eitner
in administration or in the working of
the police; they are the people who
l.ave experience either in administra-
ticn or in police affairs. They have
made it known that these are the
recommendations  that they have
made. When police men in Punjab
started an agitation, the rvight thing
the Punjab Government had done
vras to settle the issue, Other Govern-
ments had to follow suit. Now I ask.
the Central government and the
Union Home Minister one question.
When the question of honus for rail-
waymen was discussed, they always
say: what will be the repercussion in
other departments? ' What answer to
give to the P&T Department people
if bonus is given to the railwaymen?
Government could visualise that if
certain facilities are given to certaim
sections it will have its reaction in
other sections. Cannot they under-
stanq that if the policemer. are given
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certain facilities the CRP and the
CISF will also demand them? Should
they not attend to it? They did not do
that,

So, if anybody has given instiga-
tion for the police to act, it was the
police commission report and the re-
ccmmendations that were made. Not
one policeman has gone beyond the
recommendations of the police com-
mission on this issue.

Secondly, there was an agent pro-
vocateur as far as the CISF was con-
cerned, that is, the 1.G. cf CISF. Just
as Samar got a letter and read it I
got a letter from Tamilnadu and I
sent it on to him  They wer, asked
to select representatives and send
them to Delhi with their charter of
demands. When they came here, they
were asked to sign on the dotteg lines.
They refused, Then they were ar-
rested. What more provision one
needs? What was the demand of
CISF in Bokaro? I personally went
there and tried to study what had
happened What was their first de-
mand? I got this from the officers not
the workers: I called the officers and
asked them: what are their demands?
Release our leaders who have pgone to
Delhi. You call them, ask them to
sign on the dotted line, and you jail
them when they refused. Whg is to
be disbanded? Is it the constables who
went on strike or is it the officers?
The Minister had neither the guts to
be firm with them, nor had he the
brzins o take action against thcse
oflicers who had created tne situation
.. .. (Interruptions)

MR, DEPUTY-SPEAKER: Please
conclude.

SHRI M. N. GOVINDAN NATR: I
am winding up, When they went on
agitation, the biggest mistake you
committed was not to utilise civil
authority to disarm the police. Tell
me of one instance in the whole coun-
t1v of any policeman whn was on
strike taking to violence, though they
disobeyed and protested Is there any
charge that any of their personnel or
officers were attacked by them? It
was the biggest blunder they commit-
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/
ted, that instead of utilisiag civil
authority they rushed for the Army
in panic. When did they atiack? At
dead of night, 2 O'clock; they emter-
eqj the premises and at 3,39 started
firing at the gate. Look at th, figures.
How is it that the Home guards
vhich were never engaged in fhis
were surrounded. Read tha newsypaper
rcports on those pages, They march-
ed upto the armoury, the siwe of the
armoury, A number of them sur-
rendered. But one felloiy fired a
shot ang the Major died. There was
machine gunning and indiscriminate
firing, Who are the people whg died?
Most of them were those who sur-
rendered. And then they tried to re-
volt. Then came the recoil guns on
jeep. Since they are also the Military™=
men, they knew what it means;
they showed white flag,

If there is a revolt in a rulhtary
camp, it is not only the constables
that are punished, The first maa to be
action taken against are the officers
who do not understand the mood of
the constabulary; the officers who coulg
nol maintain the leadershiv. They
are the first people who saould be
sacked. Have you done anything like
that? You have not done it,

When you call Military, what is in
the ming of the people? You are in
need of the police to maintain law
and order, When that zets paralysed.
your alternative is to s2ek the aid of
the militaryv. If military is used to
suppress internal disorders them what
will be the relationship betweea the
military and the public. The pubiic
will look them as oppresore amd not
as protectors. It is very bad and very
dangerous trend which should not be
encouraged, I did not sey the Home
Minister here when we startel the
discussion. I saw the Prime Minister
sitting here. I thought that Shri

H. M. Patel had the sense of honour
to submit his resignation.

SOME HON. MEMBERS: Never.
SHRI VAYALAR RAVI (Chirayin-
kil): None of them will resiga.

SHRI M. N. GOVINDAN NAIR: I
am disappointed that he is still here.
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'
We request him tg surrender the post
wkich he is holding,
\

Mr, Patel, the mere fact that your
entire machinery, the instrument
which you had used had been para-
lysed and is revolting against you;
in the honour of the post yon arc
holding, you will kindly resign,

SHRI ASOKE KRISHNA DUTT
(Dum Dum): Mr. Deputy Speaker,
this morning when our hon, friends
opposite moved this adjournment
motion, we on this side did not oppose
that because it is our intention that
a healthy and purposeful discussion is
made on this very important issue. I
do not for a moment want to under-
play the gravity of the situation, But
at the same time I emphatically re-
fute the demand made by the cppo-
sition that the Home Minister should
resign. I feel that this very grave
and serious situation has been very
quickly very ably tackled with the
minimum of bloodshed ang to-day the
situation has been made normial with
the utmost speed The Janata Partly
Gcevernment can be proud of the fact
that after 75 years they were able to
appoint a National Police Commission
(the last one was in 1902). The Police
Commission has submitteq the Report
ably and quickly. I would at the out-
set urge the Government to try to
implement the more important and
reasonable recommendations of the
report as quickly as possible. The
condition of the police force has come
in for a lot of criticism because it
is 2 legacy of the British imperialis-
tic days when officers were mostly
foreigners and the lower rungs of the
police were natives and they were

treated with the utmost contempt. So,
this shoulg have come much earlier.
Thir shoulq have come within g few
years of independence, But anyhow,
We are happy and proud that the
Janata Government appointed this
Police Commission which has made
an effective report.

As I said, I do not want to minimise
the gravity of tae situation, Army
finding the necessity of firing on
security force is not at all a desirable
situation. But at the sam, time, the
way some members opposite have:
tiied to over-emphasise this should be
met, What is the magnitude of the
so called revo!t? Out of 58 battalions
of the CRP, only 2 battalions were
affected and a few companies in 2
other battalions were affected. The
other 54 battalions eus of the total nf
56 were completely untouched by this
revolt If we see the CISF, out of 97

Central Government ux’zdertakings

bgmg guarded by the CISF, there were
disturbances only in two places. In
one place, of course, it was very seri-
ous and grave,

SHRI VAYALAR RAVI: What
about the arrest of CRP men?

SHRI ASOKE KRISHNA DUTT: 1
am coming to that. My friend, Shri
Vayalar Ravi, is concerned about the
arrest of some CRP men. So was
the hon. leader of the CPM, Shri
S:anr}ar Mukherjee, If we have a dis-
ciplined, organised and trained force,
which ig a para-military force guard-
ing the security of the country, they
shoulq always be in uniform, when-
ever they meet formally, Why is this
clamour that they have been prose-
cuted because they were not wearing
uniform. Why is thjs sympathy being
shown? I can only come to the con-
clusion that if they came out without
uniform, those friends of mine who
are interested in infiltrating info that
organisation would have put im their
men when they came out without
uniform. It wag very appropriate for
the authorities to take steps against
them because of junior jawang and
junior officers came to meet their

seniors in formal meetings without
uniform, that wag not only imsultiag
the officers concerned, but it was in-
sulting the service itself. Therefore,
very appropriate steps have been tak-.
ed by arresting them.
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Mueh has beea @aid about the mili-
tary being used. When a paramili-
tary force gets discontented, it is the
duty of every Government to take
steps which minimise their capacity
to do mischief, The outgoing Leader
of the Opposition, in his rather tame
valedictory address, also mentioned
that the army should have been called
in quickly. What did the army do?
The army was never used to replace
the police or paramilitary force. The
army was spetifically brought with
the purpose of disarming the discon-
tended paramilitary force, The army
normally protects the security of the
country against foreign aggression.
But if any paramilitary or organised
force in the country gets discontented,
it ig the duty of the army to obey the
orders of the Government to disarm
it. The really serious incident occur-
red at Bokaro. ] fing that every hon.
member in the opposition has over-
looked the fact as to how things went
in Bokaro, When the army went
there, the company commander him-
self got up ang shouted at the CISF
calling upon them to desist from using
force and to surrender their arms.
But they took positions at strategic
places from the top vulnerable posi-
tion as though a foreign invader was
invading. The Company Commander
while he was talking, wag shot then
and there and killed immediately and
two of his lieutenants who were
standing by his side were also killed.
The Company Commander gets killed.
His two assistants get killed, What is
it that my hon. friends are zuggesting
from the other side? 28 people have
been killed. I am very sorry for
that. But indisciplined and violent
people ought to be dealt with firmly.
Otherwise the organisation cannot

last amg the Government cannot func-
tion. We must remember that had
the Army not taken the firm and ruth-
less action in Bokaro, this sort of
situation would have spread all over
the country, This firm and ruthless
action in Bokaro created an impact
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throughout the country. Because of
that action, except in two deaths in
the headquarters, there was no other
death anywhere.

The hon, Leader of the Opposition—
I do not know whether he is still
the Leader of the Opposition or not—
in his tame speech mentioned that
his Government haq appointed the
Khosla Commission, He should have
answered more firmly as to what did
the Khosla Commission do, We never
saw the report of tne Khosla Com-
mission.  Its report was never pub-
lished. And they know how much of
that was implemented. During the
Emergency, the Police were comple-
tely subdued,

The Marxist Communist are very
much concerned about the Police.
They used the police force to oppress
the helpless Harijans in Marichhappi.
The Communist Marxist often boast
over here that in West Bengal there
is not a single case of oppression’
against Harijans. If all the Harijans
oppressed throughout the country are
added together it will be found that
more Harijans were oppressed in
Marichhappi alone,

The Marxist Communists and the
CPI along with them are very much
concerned about the police force. I
would urge upon the Government,
particularly the Prime Minister and
the Home Minister to take very se-
rious  note of thig fact that
the:e partics are trying ty in-
filtrate into the police organisation.
They do not believe in  demo-
cracy. Sir, any person who believes
in democracy knows that the Army
the Police and para-military force
should remain completely aloof from
politics. But this is not the theory of
the Marxist Communist. This is not
the theory of the CPI, They do not
believe in democracy, Their leaders
starfing from Namboodripad down-
wards are on record saying that they
are infiltrating into the representative
institutions with the intention of sub-
verting them.
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MR. DEPUTY-SPEAKER: You
have taken much more time. Please
conclude now,

SHRI ASOKE KRISHNA DUTT:
What I am saying is that they have
always been desirous of subverting
democracy. That is' the reason why
they know it from the result of the
last election, except for one big State
and one small State, they have now
almost a clean slate throughout the
country. So, they are trying to in-
filtrate into the police force and this
must be checked, must be challenged.
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faut mar \YC wad wgd sfafafaat & @ w7
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%wtﬁ:nmﬁwﬁmﬁ 1
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SHRI A. BALA PAJANOR (Pon-
dicherry): Mr. Deputy-Speaker, Sir,
1 rise to participate in this Adjourn-
ment Motion. But, especially after
the Hon, Member from Rae Bareli,
belonging to J(S), according to his
classification—Janata (Secular)—I do
not know how far I can go deep and
touch his heart also, But this is a
matter on which everybody has ex-
pressed concern.

Dr. Swamj was very eloquent, but
I do not understand how the proposal
to discuss the subject is unpatriotic
or ‘not patriotic’. The very fact that
we are seizedq of this matter or are
taking interest in the matter is itself
patriotic, according to us, If we bring
certain matlers to the notice of the
Government, it is for them to correct
them and act in a better fashion in
future,

Since time is limited, 1 will gene-
rally discuss it in brief. The first
thing is that it is a common factor in
this country that students are agitat-
ed, workers are agitated, Kisang are
agitated, politicians are agitated,
everybody is agitated. But this agita-
tion or its simmering or the current
below the surface has to be brought
to the notice of the Government ear-
lier, by the Intelligence Department.
1 do not know what the Intelligence
Department in this country ig doing
to give priormnotice to the Home Mi-
nister or the Prime Minister—who-
ever it may be—to take appropriate
action at the proper time,

Now, everybody is wise after the
event, hoth from the side of the
Opposition and from the side of the
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Ruling Party., They are complacent
and, from thig side also, we are wise
after the event. But it js common
practice, as I have said, that every-
body is agitated in this country. As
you know, Police is State subject,
But CRP is not so, BSF is not so.
CISF is not so, and many omitted the
question of RPF, which is also not so.
Nobody brought it to the notice of the
House also that they are poorly paid.
Rs. 35|-, I am told, is the basic salary
for an RPF man, which was fixed
a hundred years back. Mr. Swami
and others were very happy to men-
tion the ‘double seven’ or the 1977
Commission and, according to Mr.
Dutt, there was the 1975 Commission
also. But we know what the Cum-
missions are doing in this country. It
is a question of their mind to ymple-
ment it.

I expected from the ruling Party
side,—when many Members raised the
question in gn agitated manner, in
strong words and strong language
which may not be palatable to them—
to come forward and state in the
House. ... (Interruptions).

MR. DEPUTY-SPEAKER: Please
maintain some order in the House. If
you want to have a private discus-
sion you can have it in the Lobby.

SHRI A, BALA PAJANOR: Their
seriousness or sincerity towards the
CRP or BSF can be shown py their
actiong at least in thig House. They
can very well discuss this matter
outside, whether they are going to
gain in strength, whether they Leiong
to J(C) or J(S). We are not concern-
ed with that. We are concerned with
the position of the people of this
country. Take it from me. It is no!
a warning. I am not a big man with
much experience to give a warning.
Prof. Samar Guha referred to Mr.
Saugata Roy ag a ‘new entrant’. Do
not call the military for evervthing.
That is a dangerous proposition. To-
mOrrow you may have to call the
military to contro] your own people.
They seem to take inspiration from
the Cabinet. I charge you with this.

Before you preach discipline to tnese
people, first you have the discipline.
You do not have it. Some Ministers
talk something else. You come and
preach to this country to have disci-
pline. You bring the military to
control certain people. Tomorrow
they may come here and control you.
That is the danger. I am not predict-
ing that. Thig ig writ large. Many
of us, without knowing it, are nvit-
ing it. We are very eloquent about it,
about the future—that somebody may
come and take over. Who is going to
take over? It proves your ineflici-
ency, the inefficiency of the I.B. De-
partment or the people who control
the 1B Department. YqQu are very
good about getting information about
the politicians’ movements. Some-
times you miserably fail there also.
You are able to get all unnecassary
information, tapping the telephone,
etc. But you were not able to under-
stand the simmering feelings of these:
people earlier.

Every time whenever we raise a
problem, we find the gstatistics of the
past being given from that side: they
say: ‘In 1963 it was so, in 1967 it was
so, in 1943 it was so; why do you
question about 1977?° Then, what fur
are we all here? If you are going to
refer to the past statistics and get
satisfaction from that, then you lack
sincerity. I would say that this ques-
tion has to be discussed in three
aspects. First, they failed to get the
information earlier, or, if thev had
got the information earlier, they did
not act in proper time. I am not
going to question the numberg because
thev try to justify how it was a
mutiny, how it wag a civil war, how
they invited the military to control
the Steel City, Bokaro. But may I
tell vou that it is not only in Tamil
Nadu but also in Maharashtra the
Chief Minister as clever enough to
understand the problem earlier and
they acted earlier. For your infor-
matjon, in Tamil Nadu, we have pro-
vided 50 per cent of our policcmen
with accommodation. Mr. Sikandar
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Bakht is here. He is not able to pro-
vide even ten percent with accomino-
dation.

Dr. Subramaniam Swamy says that
the policemen, the CRP, the BS¥F,
and others are waiting for decisiuns,
what benefits they are going to get.
But so far, you have not stated the
decisions. You are putting only pre-
conditions. By this you are actually
creating more problems,

1 am happy to know from my friend
that the matter in Trivandrum has
been settled. I have yet to get the
information. But I know what kind
of a settlement it will be. It will be
only transitory, temporary. You will
not have come forward with a perma-
nent settlement. Whenever you say
that you are serious, only the langu-
age is serious, but the actions are not
serious, because we see today that
it is a very dangerous thing that is
taking shape in this country. On this
.matter I am not asking the Home
Minister to resign Dbecause it is not
going to have any effect on this Gov-
ernment. ] am not going to ausk the
Prime Minister to resign on this
score. But if they are reasonable, if
they are sensible, let them take note
of this, not warning but cries from
this side. We know pretty well that
number are not going to count. If you
say that this discussion is not patrio-
tic, then what else this discussion in
this House is for?

.The Home Minister was answering
that he required ten days’ notice to
cal] the Chief Ministers to discuss a
matter of this type. At this time I
want to tell him: do not, under any
pretext, try to take the police under
your list of subjects, Yqu do not
know what this Forty-Second Amend-
ment in its entirety is, how they
wanted CRP there. In the past,
whenever you were not happy with
the police in the State, you wanted to
put in Central force there. Similarly
if you were not happy with CRP, you
tried to put another force there. This
ig the technique of the British. Many
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of you are against the English system,
against the English language, but you
want to have the British system to
rule this country for ever.

My hon. friend from the Rae Bareli—
he is not here—spoke about ‘secular’
and ‘communal’ I do not say that
‘communalism’ is going to crack or
that ‘secularism’ is going to survive.
That is a question for us to see. What
the people want from us is entirely
different. The people in this country
really want sincerity from us, politi-
cians. Many member here said that it
is a question of certain political par-
ties ‘Interference. Will they on this
side candidly say that they have not
interfered in this matter? We have
known some of you for some persenal
political gain also interfereq in this
matter. Let us not take one side and
get out of it. Let us take this as a
nationa] issue and discuss it. Instead
you try to blame this side and you
call the entire opposition ag against
you. We are interested in your
staying there for some more years
and enjoying power. But that is
not the question now. The ques-
tion is how to serve the people.
You speak a lot. We can also say
that the start was given by JP. I
am not going to say that at all.
If the orders are not correct, don’t
obey—that is the call JP gave. How
are you justified? Sir, it is time that
we re-examine the entire  system.
Rightly or wrongly the Jana Sangh is
not ruling any State but other Parties
are ruling. CPM is ruling West Ben-
gal. We are ruling Tamil Nadu and
Maharashtra is ruled by a combina-
tion. Cong. (I) is ruling Andhra
Pradesh, Karnataka Congress is
there in Karnataka. Kerala is ruled
by CPI. So every political party has
some responsibility somewhere or
other in this country. Some people
who do not have any responsibility
may do it for their own personal
benefit, That is not the question
now. The question now is: how far
you are sincere. We are not concer-
ned who is the Prime Minister. That
is your family matter. Let one per-
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gon be the Prime Minister to-day and
let another man be the Prime Minis-
ter tomorrow. We are not bothered
about it. But create discipline by
your example. Don’t preach discip-
line to us. Patriotism and discipline
cannot be preached. It has to be im-
bibed by you and you have to practise
it which we very badly and miserably
miss in the country and very often.

In this discussion, when we started
how jocularly you were talking about
it and how casually you are treating
‘the matter. This is a matter where
the Policemen and the CRP are wat-
ching us and that is why they say
these politicians are dangerous fellows
and they must be put an end to which
they have called the military and that
is what we are doing to-day. I do not
say it is a warning. It is writ large
on the walls. Take note of it. Let
us not once again commit the mistake.
A mistake has been committed. You
admit it. Give a solution to the coun-
try. Place the problems and let us
come to a conference table. Since it
is a nationa] issue we do not want to
take sides on it. Am I asking the
Home Minister to go on this issue—a

smal] issue according to him? I do
not ask the Prime Minhister or the
Cabinet to resign on this score. But

come forward with your programme.
Spel]l it out. Not the 20 point pro-
gramme as in the past but a program-
me for the country which the Janata
Party wants to  implement, a pro-
gramme on Which we can discuss and
this House can discusg so that the
people are not asked to wait for 2
years or 2 1/2 years but it should be
implemented in a matter of months.
Such a kind of programme must come
from you. Then only people like us
will believe you. Then only people
like us can support you.

With these words. I am not closing
the subject. I am giving a beginning
for the subject so that this country
can rise and rise again, so that we can
save this country from any authori-
tarian rule, from any military rule or

Trom any undemocratic rule which is
mot good for us.

=5t et awm gew (fRdem)
IITETE WEET, AT UF FeATUF Aglaqer faex
=g qraTfe aga § fra & fog Sufeaq @ Sfea
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fogem 1 S & Ry @y q@r ef &
affraE NN EFE & I9 FuFrdram feard
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IA T da7 F7 faaar §, I %7 74F 7Y Freraly
3, ITHY wrATH A AWEAT | AL IT AT 4G
T aard 9t 2 7 gfr & w e & o
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18.30 hrs.

[MR. SPEAKER in the Chair]

SHRI B. P. MANDAL
pura): Sir, the time is up.

(Madhe

MR. SPEAKER Just a minute,

Have 1 the permission of
House to extend the time of
House by one hour?

SEVERAL HON. MEMBERS: No.
no.

the
the

MR. SPEAKER: May I plead with
you that this is an important matter.
There are many members who want
to speak

SEVERAL HON. MEMBERS:

no.

MR. SPEAKER: Mr. Suman. I am
very sorry. The House is not willing
and so I call upon the Minister to
reply.

No,
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THE MINISTER OF
AFFAIRS (SHRI H. M.
rose. . . . (Interruptions)

HOME
PATEL):

SHRI
(Pounani):
ment motion,

G. M. BANATWALLA
Sir, this is an adjourn-

MR. SPEAKER: What am I to do?
{ have been pleading on your hehalf.
But they do not agree.

Mr. Suman, I am very sorry that
the House refuses to extend the time.
There is no other way. This is an
adjournment motion. It cannot be
extended. It cannot be continued to-
morrow. Otherwise you would have
an opportunity and there is no diffi-
culty about it. I had pleaded with
the Members but they did not agree.

SHR] VAYALAR RAVI: Sir, I
rise on a point of order. The rule is
very clear. At 18-30 what the Spea-
ker decides is this. Without extend-
ing the time, you cannot allow the
Minister to speak. Kindly see the
rule.

MR. SPEAKER: Which rule are
you relying upon?

SHRI VAYALAR RAVI: It is about
the adjournment motion—Rule 58 or
59.

SHRI A. BALA PAJANOR: 1t is
somewhere near Rule 58.

SHRI VAYALAR RAVI: 6-30 is
over.

MR. SPEAKER: The Speaker may,
if he is satisfied that there has been
an adequate debate, put the question
at 18-30 hours or, at such other hour
not being less than two hours and
thirty minutes from the time of the
commencement of the discussion.

SHRI P. M. SAYEED (Laksha-
dweep): But, the Minister has to re-
ply now. It is now beyond 18-30.
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SHRI VAYALAR RAVI: How qan
he reply? It is now 18-30 hours.

PROF: P. G. MAVALANKAR
(Gandhinagar): Mr, Speaker, Sir, 1
am on a point of order. My point of
order is this. You just now read out
the rule which says that 23 hours is
the duration for the adjournment
motion. It means that at half past
six you put the motion to vote if you
want the motion to be over at 18-30.
Otherwise, you should have called
the Minister earlier so that the whole
debate would have been over at half
past six. But that has not taken
place, So, my point of order is this.

The rule very clearly says that 2%
hours is the minimum. It does not
say that you cannot extend beyond
2! hours. For extending beyond
2} hours I do not understand why the
Chair thought it fit to ask for the
consent of the House for extending
the time of the House? The rule
clearly says that ‘unless the Speaker
is satisfied that the debate is adequate”
you cannot put the question. If you
fee] that the debate is adequate, then
we will all sit down. But, if you feel
that the debate is not adequate be-
cause all points of views have not
been represented in the debate, then
vou should have asked us for extend-
ing the time. Of course, you yourself
cannot give opportunities ta all for
speaking. I do not say that you allow
X, Y or Z. After all the main con-
sideration is that the debate is ade-
quate or not. 18-30 hours is over.
You cannot use the Janguage of the
rule and then stop there. You have
only this alternative left

MR. SPEAKER: I have not over-

ruled the House.

PROF. P. G. MAVALANKAR:
Let the Home Minister’s reply not
take place. You take the vote on this
and let this be disposed of but if you
want the debate to be continued on
the basis that it is still an inade-
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quate debate, then you should not
have taken the consent of the House
but should see to it that as many
po‘ints of view as are available in
this discussion are adequately repre-
sented. You may permit X, Yor Z
to speak or not to speak. That is
not the point. It is for you to use this
discretion, and not for you to ask for
the consent as to whether the House
should extend the time or not. That
is my point of order.

MR. SPEAKER: There are two
cqmpulsory matters according to the
Directions—(1) reply by the Minister,
and (2) the reply by the mover, Sub-
.]ect to that it is done. So far as time
Is concerned, the Speaker is not the
magter. The House is always in a
position to do that. Whenever we
want to extend the sitting of  the
House, such decisions are taken. The
mover of the adjournment motion hag
th.e right to reply. In this matter I
th.mk there is no other procedure pres-
cribed governing this right of reply.
The general rule is that the right of
!'eply applicable to the other motions
is ‘also held to be applicable to the
adqqurnment motion. The Home
Minister may, with the permission of
the Speaker, speak whether previo-
usly he has spoken or not. And the
mover has the right to reply. What
I. say is that there are two impera-
tives—firstly, the mover has the right
to reply. The House has no right to
take away this right. The House may
restrict that in other respects. There.
fore, I give a brief time to the Minis-
ter for reply and I shall allow the
n?ove‘r, Shrj Samar Mukherjee, to have
his right to replyand I will allow

Mr. Mukerjee to m i
ake
(Interruptions) a brief reply.

Sirs}im VASANT SATHE (Akola):
umi want to rajse a point of order
er Rule 62, Ryle 62 reads:

" ;The Speaker may, if he is satis-
d:b tthat there has been adequate
houa € Put the question at 18.30

TS or at such other hour not

being less than twg hours and
thirty minutes from the commence-
ment of the debate.”

So, it can be more. It is your discre-
tion.

MR. SPEAKER: Not in the matter
of time.
(Interruptions)
SHRI G. M. BANATWALLA:

Mr, Speaker, Sir, in this particular
case I am sure your judicial conscious
cannot be satisfied that adequate de-
bate hag taken place. We were stir-
red to such an extent that we rushed
here to put in our adjournment mo-
tions. That was the extent to which
we were agitated and we are not be-
ing allowed an opportunity to put our
point of view. We should not be
deprived of an opportunity to place
our point of view before this House
on such a very important issue on
which we have come forward to table
our adjournment motion. The debate
has not been adequate. (Interrup-
tions) I do not grudge that those
members who had not put any adjou-
rnment motion were allowed to speak
but my complaint is that we who
rushed in with our adjournment
motions have not been given the
opportunity.

MR. SPEAKER: I am not in a
pbsition to say that the debate is not
adequate but there is minority opi-
nion and, as such, I appeal to the
hon. Members to extend the debate
by some more time.

SEVERAL HON. MEMBERS: No.
No.
(Interruptions)

PROF. P. G. MAVALANKAR:
Sir, you canot go by the majority
opinion. The minority view must be
heard. Please don’t go by the stren-
gth of the majority. They say no
when you ask for their opinion. What
does it mean? This is not democracy.
You please do not take majority opi-
nion into account,
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SHR] SOMNATH CHATTERJEE
(Jadavpur) Sir, 1 seek your permis-
sion to raise one point..

. PROF, P. G. MAVALANKAR:
I tell my friends in the Janata Party.
Don’t be arrogant of your present
majority. You have been there only
for two years,

(Interruptions)

MR. SPEAKER. I am not able
to hear anybody. What is the point
of order?

PROF. P. G. MAVALANKAR:
How can the minority view be sup-
pressed? How can you suppress the
minority point of view?

SHRI SOMNATH CHATTERJEE:
Sir, Rule 62 deals with closurq of
debate. It is specifically provided here
that it is dependent upon your satis-
faction—satisfaction about the ade-
quancy of the debate. So, there is no
question of taking the sense of the
House for extending the time of the
discussion. I request you to exercise
vour power of discretion. You have
already said that you are not satis-
fied with the adequacy of the debate.
It is your duty to protect the interests
of the House and you must extend the
time of the debate so that other hon.
Members may participate in the dis-
cussion.

SHRI C M. STEPHEN: My point
of order is based on two grounds. As
far as the question of the adequacy
of the debate is concerned, you have
expressed your opinion that  more
time must be given.

MR. SPEAKER: 1 said, minority
view must be given...
SHRI C. M. STEPHEN: In your

judgement, the minority opinion has
not been reflected. It means, there
has not been adequate debute at all.
That is your assessment. That is your
judgement. When you come to this
position, this stipulation of 18-30 hours
does not apply at all. In your judge-
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ment, the minority opinion has net
been reflected in this debate. That is.
the position. So, there is no adequate
debate at all. The stipulation regard-
ing the adequacy of the debate should
be maintained. Till the minority opi-
nion is heard, the debate must not be
concluded. Sir, This is my respect-
ful submission.

MR. SPEAKER:
the debate.

I will continue
Shri Suman, please be

brief.

SHRI C. K. CHANDRAPPAN:
(Cannanore) Today you are a de-
mocrat.

MR. SPEAKER: 1 wil] continue the

debate. As soon as I consider it ade-

quate I will close it. Mr. Suman,
please go on.
st TR W W gAA ;. mere RAYEw, §
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*rgt , sk @ & fyaan s =ifgn

SHRI G M BANATWALILA (Fon-
nani). Mr. Speaker, Sir, 1 thank you
very much for asserting yourself in
the matter ot thig debate which ig of
a very mportant nature. No one
who has the interest of the nation at
heart can fail to sit up at the shocking
sight of the army firing upon the
police force and the para-military
forces

Sir, some have asked the Home
Miister to resign others have asked
the Prime Minister to tender his resig-
nation apd there are still some who
do not advocate on these lines tp ask
for any resignation, but the fact
remains that a Government which
brings the nation to such a puint of
confrontation between the police
force and the para-military force on
the one hand and the army on the
other, have no right to continue to
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hold the reins of Government. Look
at the gravity of the situation. The
common man had always been a bit-
ter complainant against harassment
by the police, but today after the
police went on its agitation, the in-
human treatment that had been
meted out to them has so stirred the
common man that he today has a feel-
ing of sympathy for the police and
anger against the Government and the
bureaucracy. I need not give a de-
tailed account of the inhuman treat-
ment that has be:x’given to the police-
men. The officers at many places
beat up the constables. In Punjab,
they dragged Sikh policemen by their
hair and meted out to them inhuman
treatment. Such was the shameful
attitude taken by the authorities in
thig matter. The Punjab Government
even decided to hold in camera trials
in the jail to punish the agitators.
This smacks of martia] law adminis-
tration. In Haryana, the Inspector-
General of Police asked the arrested
policemen to stand in rows facing
each other and then each policeman
was asked to slap the other. Such is
the inhuman treatment to which the
police force has been subjected to.
Then, on the top of it comes the firing
by the army on the police, the C.R.P.
as also the Centra] Industrial Security
Force.

Sir, the grievances and‘the problems
of the police force are not unknown.
Not less than 14 Commissiong at an
expenditure of nearly 15 crores of
rupees of public money have from
time to time gone into this issue and
submitted their reports. Immediately
after the First War of independence
in 1857. the first Police Commission
wag appointed in 1860 or 1861. The
Second Police Commission came in
1802 or 1903. Seventy-five years have
passed since then. I quote an obser-
vation of this police commission of
1902. It observed:

“The police throughout the coun-
trv is in a _most unsatisfactory
condition. . .that abuses are common
everywhere, that thlg involves great
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injury to the people angq discredit to
the Government, anq that radical re-
forms are urgently required.”

What was sajd in 1902 stil] holds good'
in the year 1979. As I said, the police
problemg are not such that they are
not known. To put it very briefly
in view of the short time at our dis-
posal, I would say that the average
policeman is miserably abused, poorly
paid, subjected to humiliating living
and working conditions, and is used
as a bonded labourer to his superior
under the ‘Orderlie’ system.

It is boasted that a National Police
Commission was set up in November
1977, with the coming of the Janata
Party into power. But this National
Police Commission gave ity interim
report on the 7th February 1979, with
an observation by its chairman that
the situation required urgent steps.
In spite of such an observation, the
Home Minister, with a callous atti-
tude, sat on the report for nearly 4
to 5 months. It was only after the
agitation had started that copies of
the report were rushed to the Chief
Ministers—just 3 or 4 days before the
conference of Chief Ministers,

I am constrained to
for the police agitation, thig report
would not have even been sent to
the Chief Ministers for consideration.
Even to-day. the report of the National
Police Commission has not been
published, and hag not seen the light
of the day. It is this callous attitude
on the part of the Government that
has to be taken into consideration.

say that but

Then there has been an unnecessary
escalation of this issue. What did the
Central Industrial Security Focrce
want? It wanted only that some of
ity chosen representatives shoulq be
in a position to see the Government
and place its demands. On the con-
trary, Government wanted some men,
hand-picked by it, to do it and to
sign on the dotted lines. This shows
the attitude of the Government which
needs to be condemnedq by everybody.
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It is a matter of disgrace and shame,
that even the Reserveg of the Army
had to be alerted, with the Army
proceeding to deal with the police
force and the para-military forces.

Some speakers referred to the pre-
sent agitation by the police, the CRF,
the Central Industrial Security Iorce
and the RPF and said that they had
risen in revolt—or in a mini-revolt.
It ig unjust to call it a revolt, or by
any such name. It has been veaceful
throughout. The escalation has been
on the part of the Government.
There has not been even a single
shot fired by the policeman or by
these CRP or CISF men. They never
went on rampage. But having taken
a bureaucratic stand and having
escalated the whole issue by pressing
the Army into the matter, the respon-
sibility rests fairly and squarely on
the Government.

I would end by saying that the
agitation by the police is a tragedy,
no doubt. But the national tragedy
is greater. It is to be found in the
double voice with which the mem-
berg of the ruling party have been
speaking—one voice in their Janata
Parliumentary  Party  forum, one
voice in their so-called Socialist con-
ventions and others, and the other
voice in this House. The national
tragedy is greater. There ig a feeling
of complacency on the part of many
in the ruling party. There is a patting
on the back. But let us see this
nationa] situation in  all its signifi-
cance. The Army that had fired
upon the para-military forceg has
really done so with a great conse-
quence to the police, to the para-
military force anq to the Army it-
self. (Interruptions).

19 hrs.

MR. SPEAKER: Mr. Home Minis-

ter. No. no. There is an adequate
debate.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): Mr.
Speaker, Sir, as far ag I can sce, the

hon. mover had concluded his speech
by this sentence ‘that the situation
may get further worsened.’ It may
further worsen in what circumstances
if we do not give in? The point both
he and the subsequent speakers scem
to forget is this: the police and the
para-military forceg have to Le dealt
with in a totally different way; their
problems have to be considered and
examined in a totally different way
from industrial labour or an indus-
trial worker. These are uniformed
forces. There has to be a certain
amount of discipline which they have
to observe: and there is alsp a certain
discipline which the Government has
also to observe in dealing with them.
This is the first and the most impor-
tant point which should be consi-
dered. It is assumed all the time as
if it is this Government which has
failed to consider police’s grievances.
On the contrary. as has been said
repeatedly. it is this Government
which realised that the police’s
probleme and grievances had been
neglected for a long time. And
therefore one of the first things it
did was to appoint a National Police
Commission.

Shri Govindan Nair said, in fact,
about instigation of the whole thing.
In his very shrewd analysis, he said
that the entire National Police Com-
mission was responsible for all this
trouble; it is the Police Commission
which haq caused this agitation. I
don’t think he is right, but, never-
theless, you can see the importance
of the appointment of the National
Police Commission. Their very up-
pointment roused the hopes in the
mind of the police that at Jlong last
their problems were going to be consi-
dered: and they were indeed consider-
ed. Now to say that the Police Com-
mission had submitted its first report
in Fcbruary 1979 and the Government
did nothing about it is not correct. I
suppose the hon. Members in this
House are so accustomed to seeing
reports dealt with so expeditiously
that if they are submitted today,
~verything is, of course, examined
today completely and the orders sare
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passed the very next day or perhaps
one month later or two months later.
But there are four months, Hovs is
it? Any stick is good enough to beat
the Government.

SHRI VASANT SATHE;
the Shah Commission.

Except

SHRI H. M. PATEL: 1 think. Sir,
one person I shall completely ignore
today is Mr. Vasant Sathe, zithough
he continues to be a Member of the
House, an hon. Member of the Hcuse.
They say that the Police commission’s
recommendations were neglected. Were
they really? The very first announce-
ment that was made wag that the
government accepts the recommen-
dation regarding the formation of
associations: they will be given the
right to form associations. In fact
the right to form associations had been
given by an Act of Parliament of 1966:
associations could be formed and it
was for the government to give recog-
nition. It is the state governments
which had not been giving this recog-
nition; except for two state govern-
ments this power which had been
@ven to them had not been ured.
Nevertheless we announced, I an-
neunced that so far as the Govern-
ment of India was concerned, it
would see to it: the central police
organisations and the Union terri-
tories police would be given the
right to form associations subject to
the conditions 1laid down by the
National police commission; those
conditions are also stated.

The second major grievance was the
orderly system. About that also, I said
that so far as the central government
organisations and union territories are
concerned, that would be abnlished.
Having announced so, I also further
said that I shall use my good offices
with the state governments to see
that they also did both these things
giving the right to form associa-
tions and abolishing the orderly
syetem, A decision like...this takes
sometime to give effect... (An Hon.
Member: Any orders were given)
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Yes. It takes time to give effect te
the orders. We realise that the
orderly system had come in, not
just because people want to make
use of orderlies, police people and
others in an unreasonable way but

because they had certain duties to per-
form. We also considered whether it
would be advisable to find some alter-
native system, some method of re-
warding, some method of compensat-
ing those officers who are deprived
of orderlies so that they wili also rot
feel aggrieved. So the orders need
some working out; it takes a little
time.

I said that the grievances were
genuine, but simultaneously I also said
that because the grievances were
genuine it did not follow that the

uniformed forces could do things
which no uniformed forces should
ever do. Having said that, T pro-
ceeded to say that all those grie-
vances were examined, So far as
the Central Government were con-
cerned, the examination proceeded

immediately. The decision of the cen-
tral government her. was that we
would approach the state governments
and we would have a meeting with the
state governments after we had made
a preliminary examination of the
police commission’s report. There are
all manner of indications. One hon.
‘Member pointed out that the national
police commission had said that the
constable’s role andg function had
changed, that the quality of a person
now recruited is better, he is a more
educated person, the duties he has to
perform were rather important. In
view of all this, they said that they
should be equated as skilled workers.
Now, the implications of skilled
workerg are considerable. This needs
to be examined. It does not mean
that we disagree. But it alsp means
that the impact of it on other things
has to be examined before we put it
to the State Governments. Ag it is
each State Government fixeg its own
scales of pay. This ig done jn accar-
dance with its own financial resour-
ces. Today in some States the scales
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of pay of police men are far lower
than in certain other States. The
variations are quite considerable.
For us to say, yes, proceed to do
something, would mean throwing
impossible burden on some of the
States.

(Interruptions)
MR. SPEAKER: Please go on.

SHRI H. M, PATEL: This is so
far as police are concerned. I am
ferely explaining how the Central
Government has been acting.

First of al] agitation started or the
trouble started in Panjab State. It
was triggered off. Although there
was discontent on certain matters,
there was no question of any one
wanting to have recourse to agitation.
But certain incidents occurred in
Panjab where the constables on
duty were treated in g manner which
was most unbecoming of anybody.
This annoyed and irritated them to
such an cxtent that it certainly trig-
gered off this agitation. This is
unfortunate. This is one of their
major grievances. In fact theve has
been a certain amount of this kind of
thing where the public men, political
workers and others do not take full
advantage of their position and
sometimes behave in a manner to-
wards the police which is not satis-
factory. ‘This triggered it off.

The Panjab Government asked
the Central Government here to give
assistance in view of the agitation
that has commenced. We sent them
the. B.SF. and other battalions to
assist them, to contain agitation and
to. maintain law and order. When
this happened, within a few days.
the Punjab Government immediate-
ly without any consultation with the
Cen‘tra] Government, without consi-
dering what the reaction or what the
impact of it might be on other State
Governments, announceq certain in-
areases in salaries, which had been
recommended by the Pay Commission
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indeed, they went beyond the recom-
mendation of the Pay Commission.
But this had a peculiar effect. One
effect was this. The effect was that
the B.S.F. when it went there in
order to help the State Government,
the B.S.F. Man's own salary was
Rs. 32 more than the Punjab Police-
man had become Rs. 90 less affer
this. So, fthe B.S.F., naturally, I
think jt is psychologically understand-
able, the situation arose that they said
we are called upon to assist in main-
taining law and order, in helping the
State Government, to do this and then
the result of it is that the reward goes
to policemen and we are neglected.

(Interruptions)

This is natural. I am not blaming

anybody. I am explaining how cer-

tain developments took place.
(Interruptions)

MR. SPEAKER: Order please.

SHRI H. M. PATEL: As I said, I
am merely recounting my  analysis
of the situation. It is in this way,
nevertheless without realising that
this might create trouble in these
forces.

I said I must anticipate any agita-
tion  here. Immediately I called
meetings of the Staff Councils, te
which reference has been made. ¥n
the BSF, there has been a tradition ef
staff council: that is to say, where rep-
resentatives of every rank would as-
semble and will come and meet the
Home Minister, who would listen te
their particular problem and vonsider
what should be done. I said that
similar staff councils might be crga-
nised in an ad hoc manner until such
time as the associations are formed
and proper representatives are elect-
ed. by the other forces like CRP
CISF and so on. This was done. From
the 13th June till the 27th I met all
these forces on different days. T listen-
ed to their particular problems and
grievances. Each hag different prob-
lems but some problems were com-
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mon. I said, I will see to it that at
least on the major ones, decisions
would be taken by the Government
within a month or so. And indeed,
within a month, I had announced
decisions in regard 'to the BSF and
the Indo-Tibetan Border Force. I
said at the same time that in re-
gard to CRP, their problems also had
been examined, but orders will be
passed as soon as everything became
normal. When I said, “as soon as
everything became normal”. then
they asked, why thig condition?- It
seems to me very necessary that we
should not act in such matters under
compulsion. It has to be made quite
clear that as soon as they return 1o
normalcy, we will do so. So far as the
‘CRP is concerned, what is the present
position? There is complete normalcy;
the only place where a certain
amount of agitation still persisted
was in Trivandrum. It is my infor-
mation now that it has virtually
come to an end. That being so, it
will be only a matter of days before
we take the decisions in regard to
CRpP also.

In regard to the CISF, the position
is somewhat more difficult. (Inter-
ruptions). It is a force which is
there to perform certain watch and
ward duties in public sector enter-
prises. They are doing so in regard
to 97 public sector enterprises. But
this bringg them in close touch with
industrial workers and trade unions.
Therefore. they get infected with this.
(Interruptions). In fact, one of their
first demands was, if I may say so...
(Interruptions).

SHRI VAYALAR RAVI. From tle
industry you get Rs. 700 or 800 per
jawan but you are paying only Rs.
290 to a jawan. I sent telegrams to
the Prime Minister. I sent telegrams
to you. (Interruptions).

SHRI H. M. PATEL: One of their
first demiands was that the minimum
pay that should be given to them is
Rs. 650, which is perhaps the mini-
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mum given to Bokaro stee] workers.
Obviously it is a kind of demand
which is not one that can be serious-
ly considered by the Government.
Nevertheless, I am merely pointing
this out to gay that the problem in
regard to CSIF is somewhat more
difficult than the others. In the case
of others, the problemg have been
solved. but in the case of CISF, it
will take time to solve. But in the
meantime, their agitation continues
because of thig re#son that they are
dissatisfied and their dissatisfactions
is understandable because the people
over whom they keep guard are paid
bonus and so forth whereas thev do
not get bonus, Different enterprises
civen higher salaries to their men
than theyv are getting. Theefore. all
these problems are there which eall
for solution. But even with regard to
the CISF T am merely :aying.....
(Tnterryptions) 1 do not know -why
the hon. Member is getting unnecces-
sarily irritated.

MR. SPEAKER: Let us have a
cooler ‘'debate. You have already
made vour point. (Interruptions)

SHRI DHIRENDRA NATH BASU
(K~twa)., General Manekshaw has
written a letter to the Prime Minis-
ter that the Army... (Interruptions)

MR. SPEAKER: Interruption once

is good.

THE PRIME MINISTER (SHRI
MORARJT DESAD): 1 have received
no letier from him,

(Interruptions)

SHRI VASANT SATHE: Who pays
the salary of CISF? Does the public
sector pay? If the public sector pays,
then why should they not be paid.
the same salary as their workers are
getting?

SHRI H. M. PATEL: I know the
hon, Member has such a poor under-
standing of economic problem, that
it is really no need to answer him.
In snite of evervthing, the vast
majority of the Policemen, CRP and
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CISF have remained Joyal disciplined
and functioned satisfactorily, Thig is
a matter of fact and this is impor-
tant to bear in mind.

When my hon. friend, Mr. Saugata
Roy said that the country is going
to crash to disaster, I think he must
be imagining, 'dreaming somewhere.
The law and order situation in this
country is not as they imagine it to
be, There may certainly be problems
but the situation has remained com-
pletely under control and at no time
has it gone out of control. This, I
think, is something which we must
realise,

It is suggested by them that under
no circumstances, the Army should
be used, I would like to understand
what exactly they mean by this.
First of all, is the Army used in or-
der to crush anything? Not at all.
This is where Mr. Govindan Nair, I
may tell you all your facts have
been completely wrong,

SHRI M N. GOVINDAN NAIR: 1
have gone there. I have understood
their problem. There your under-
standing is completely wrong.

SHRI H. M. PATEL: I am saying
this without any hesitation that all
his facts that he has narrated are
wrong.

SHRI VASANT SATHE: You are
wrong. Because you ruthlessly sup-
pressed Bokaro men, that is why, it
did not spread. You cannot speak in
two voices. * (Interruptions)

SHRI H. M. PATEL: The hon.
gentleman hag a loud voice and he can
shout, Let me, however, tell you the
facts, It ig said that these men were
all peaceful and that we had made
no efforts to persuade them peace-
fully to settle this matter. In Delhi
what  happened? n Delhi
the Commandant of an Army Unit
asked these people: “Will you please
realise that it will not help you to
have recourse to force and please
surrender.” Not a bit of it they mov-
ed, This is actually the factual
report, Sirens and bugles calls were
1460 LS—15

heard inside the Centre and CRP
men opened fire from the area of
quarter<guard and its adjoining
buildings. The fire was returned by
Army men. This ig the point. First
firing was done by the CRP men in
Delhi. That is exactly the same
thing that happend in the case of
CISF. In CISF it was much worse.
I have a report. (Interruptions)
These hon. gentlemen wish to believe
whatever they wish ty belicve but it
is also desirable that sometimes they
also believe facts,

These CISF men had posted
themselves on the top of the admi-
nistrative building and they had as
we found later on, arranged sand
bags; they had really prepared for
a major fight, What did they do?
How did they behave? The army
had strict instruction... (Interrup-
tions)

SHRI A, K. ROY (Dhanbad): Sir,
on a point of order. My point of
order is that the Minister speaks
something which is factually wrong,
because I was personally present
that night at Bokaro . . (Interrup-
tions)

MR. SPEAKER: That is not a
point of order, He may or may not
be right; I do not know. But that is
not a point of order.

SHRI A. K. ROY: My point is
that when the Minister .

MR. SPEAKER: Whether the
Minister is making a wrong state-
ment is not a point of order. You are
only wanting to make a speech. No,
I cannot allow it.

SHRI H M. PATEL: The Com-
mandant again appealed to the men
not to have recourse to violence and
to yield without any fighting. In
spite of that, the only response was
to shoot him down. The Major was
killed immediately, It is only there-
after that the army acted. What was
found after that is an important
point which the hon. Members
should notice. When the armoury
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was subsequently seized, what did
they find in it? They found any
number of Molotov cocktails—they
are bottles which are explosives—a
large stock of broken glass and ex-
plosive materials like chemicals.
This is something which indicates
clearly that they meant to fight.
Now my hon. friend protests. But he
was the one to call for a major or
complete bandh. But what happen-
ed? Not a single man responded
and ' Bokharo functioned normally.
The point is that the response was
nil,. What does this show? This
shows that the workers in the steel
factories, all of them knew exactly
what had happened. He was saying
that the Government had done
something which was wrong or im-
proper. I think I have explained
everything,

To my mind, the Government has
acted very properly; to my mind,
the Government has also acted
promptly in these matters; to my
mind, all the grievances have been
attended to expeditiously and
promptly and in respect of all of
them orders were issued as quick-
ly as possible, But wherever the
State Governments were ‘involved,
we have necessarily to consult them
and see that they also agreed. We
have to guide them, persuade them
and request them to see that they
\take certain decisions promptly. 1
am glad to say that some State Gov-
ernments have already taken deci-
sions in these matters the others are
also in the process of doing it.

MR. SPEAKER: Shri
Mukherjee,

SHRI VASANT SATHE: The Mi-
nister has not explained .

MR, SPEAKER: Don’t record.

Samar

SHR] VASANT SATHE: * * *
SHRI SAMAR MUKHERJEE
(Howrah): 1 have listened very

carefully to the reply given by the
Home Minister, I am totally in dis-
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agreement with his assessment of the
situation and the method which the
Government has applied in the mat-
ter of tackling these problems:

He had to admit that their demands
are just. If you are to admit that
demands are just, you should have
immediately attended to their de-
mands, but this argument that those
who are without uniform and the
police who are with uniform can-
not be treated similarly is wrong . . .
(Interruptions). You have seen what
is the result, Sir, you have to under-
stand. I request all members of the
Janata Party to listen very atten-
tively because, Mr, Speaker, we have
reached a stage when, if the present
method is not changed, if the Gov-
ernment does not understand its
main mistakes, the situation will
worsen. That is unfortunately what
our Minister has not understoond.

Now, what is the present situa-
tion? If their economic demands are
just and still they are not accepted
on the other hand repression starts
new demands have been added. So,
many people have been arrested so
many are in jail and so many com-
panies have been disbanded, Now
under these circumstances, what
should be the primary demands
from them? That all must be releas-
ed. So, if the ‘release’ demands come
to the forefront, Government’s atti-
tude will not be helpful and Gov-
ernment will again confront them
with the army. Then what will be
the situation? (Interruptions). You
are allergic to this unfortunately. I
am arguing that the Government is
supporting the demands, but I am
very much apprehensive that the
step taken by the Government is
leading' to just opposite results, That
is why I am telling them to consi-
der that discontent is brewing, you
cannot see their discontent which is
brewing, unless it is bursting forth.
You may be complacement, you may
be satisfied that the situation is un-
der control, Certainly by using the

¢ ¢ * Not recorded.
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army you can suppress any agitation
if that is in isolation, but when they
break out throughout the country,
will the army be immune from that?

THE PRIME MINISTER (SHRI
MORARJI DESAI): That is what
you want:

SHR] SAMAR MUKHERJEE: We
do not want that, We want that you
should learn from that because
already the army have  expressed
their discontent for being used in
this way for suppressing this CRP
and other pepole. This discontent
that they have expressed in an
informal way, It has come in the
press because formally they cannot
say because of army discipline. This
is the lesson of history Mr. Prime
Minister, that when the entirc peorle
are involved in discontent and mass
agitation army cannot remain free
because members of the army come
from. ...

SHRI MORARJI DESAI: I am

very sorry that the hon. Member
is inciting the army,
SHRI SAMAR MUKHERJEE:

No. Mr. Speaker, Sir this is totally
misinterpreting and non-under
standing the significance of the steps
which they are taking. Thig is our
warning. If you do not listen, you
wil] face the consequences. You
can suppress, we admi#t you can put
us in jail in a future date because
when MISA will be enacted, we
know we will the first men to be put
into jail by this Janta Government
because we defend the interests of
the workers and employees and
people and we are at the head of
their movement, We are very cons-
cious about this, but still we know
that you are committed to fight
against authoritarianism, you are
committed to defend Jemocracy.
But this is not the method of defen-
ding democracy. Now, Mr. Speaekr,
the Home Minster has admitted, what
oru friend Dr. Balasubramaniam
Swamy hag told, is correct.

DR. SUBRAMANIAM SWAMY: I
am a fully grown Subramaniam, I am
not Balasubramniam.

SHRI SAMAR MUKHERJEE: Now,
those who re recruite in the police or
the army are educted men, graduates
and matriculates. They are all coming
to be recruited and the armed forces
have been increased  So 1t is inevit-
able that these forces cannot remain
immune from the general movement
which is growing inside the country,
from the currents in the country.

SHRI VASANT SATHE: Fortunae-
ly, the army in this country is very
responsible.

SHRI SAMAR MUKHERJEE: That
is why in thhe armed forces also, the
urge for democracy is growing, that
is why the demand is coming for the
rights of representation, the recogni-
tion of their association. But what be-
haviour have they got? They were
called on the 14th June in Delhj for
negotiations but they were arresed,
without negoiations,

MR. SPEAKER: You have mention-
ed that.

SHRI SAMAR MUKHERJEE: The
Minister did not understand the sig-
nificance of that, That created a situ-
ation much worse. It is a  breach of
faith. So, people are for negotiations
and they are being arrested. What is
the argument? They should be in
uniform, Only three or four men
were without uniform and they also
made the statement that when they
started, they did not get the uniforms,
and the proposal was made to theh
1.G. that he should discuss only will
those who were in uniform that
those who were not in uniform should
not join in the discussion, but that
was not allowed, The IG. suid either
all should come in uniform, or nobody
c¢hould come, and he would not talk.
This is the attitude. And they were
asked to sign a memorandum prepa-
res by I.G.

MR. SPEAKER: You have mention-
ed all that

SHRI SAMAR MUKHERJEE: They
were told to sign on the dotted line,
and they refused,
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When their demands are just, who
is creating a law and order situation?
You refuse to accept their demands.
Then, the only way left to them is to
start an agitation, and then you go
on suppressing them, Who creates
situation of law and order? It is not
they, whose demands are very  just.
Because you refuse to accept their
demands, they have no option but to
take to the path which the workers
are taking, So, when they take to
demonstrations, the question of law
and order is raised, and they are
supressed,

So, my last appeal to you is this,
You try to close the chapter, you
create a new atmosphere, so that
peaceful negotiations can immediate-
lv be started, and for that release is
the first condition. You relcase all
thoce who have been arrested. Then,
you take back into their jobs one by
one all those who have been dismissed
from service, or the others there
may be some time, but if they are
assured that Government has taken a
very sympathetic attitude to resolve
the problem of their demands, then
a favourable atmosphere wili be
created. Otherwise, the situation is
bound tn worsen. This is my warning.

SHRI H. M, PATEL: It was said
that some persons were not allowed
because they were not in uniform,
This is correct, because they were
actually men of the force, but what-
ever they had to represent they were
alloweq to represent and submit to
me through my Private Secretary in
my office, and it was conveyed to me.
So, to say that they were not allowed
to represent is not correct,

MR: SPEAKER: The quesion is:
“That this House do now adjourn
The Lok Sabha divided:
[19.43 hrs.
Division No. l]
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Krishnan, Shri G, Y.
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Kushwaha, Shri Ram Naresh
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Lakshminarayanan, Shri M. R.
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Mallanna, Shri K.
Mathew, Shri George
Modak, Shri Bijoy
Mukherjee, Shri Samer

Naidu, Shri P. Rajagopal

Nair, Shri M. N. Govindan
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Patnaik, Shri Sivaji
Poojray, Shri Janardhana
Raj Narain, Shri

Rajan, Shri K. A.

Rao, Shri G. Mallikarjuna
Rao, Shri Jalagam Kondala
Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi Rama
Rath, Shri Ramachandra
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Roy, Shri A, K.

Roy, Dr. Saradish

Roy, Shri Saugata

Saha, Shri A. K,

Sani, Shri Manohar Lal
Sanyal, Shri Sasankasekhar
Sathe, Shri Vasant

Sayeed, Shri P. M.

Sen, Shri Robin
Shankaranand, Shri B.
Stephen, Shri C. M.
Subramaniam, Shri C,
Sunna Sahib, Shri A.
Suryanarayana, Shri K,
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Unnikrishnan, Shri K. P.
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Agrawal, Shri Satish
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Balak Ram, Shri
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Bhadoria, Shri Arjun Singh
Bharat Bhushan, Shri
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Chand Ram, Shri
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Dawn, Shri Raj Krishna
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Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
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Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
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Ganga Singh, Shri
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Ghosal, Shri Sudhir

Goyal Shri Krishna Kumar
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Gulshan, Shri Dhanna Singh
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Hukam Ram Shri
Jagjivan Ram, Shri
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Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirma} Chandra
Joshi, Dr. Murli Manohar
Kachwai Shri Hukam Chand
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kar, Shri Sarat

Kaushik, Shri Purushottam
Khan, Shri Ghulam Mohammad
Khan, Shri Mohd. Shamsul Hasan
Kishore Lal, Shri

Kotrashetti, Shri A K.
Krishan Kant, Shri

Kundu, Shri Samarendra
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Mahale, Shri Hari Shankar
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Miri, Shri Govind Ram
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Nahar, Shrj Bijoy Singh
Nathu Singh, Shri
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Pandey, Shri Ambika Prasad
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Paraste, Shri Dalpat Singh
Parmai Lal, Shrj

Parmar, Shri Natwarlal B.
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H. M,

Patel Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal

Patil Shri S. D.

Patnaik, Shri Biju

Phirangi Prasad, Shri

Pipil Shri Mohan Lal
Pradhan Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar

Rai Shri Narmada Prasad
Rajda, Shri Ratansinh
Rakesh Shri R. N~

Ram, Shri R. D,

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri

Ramjj Singh, Dr.

Ramjiwan Singh, Shri

Ranjit Singh, Shri

Rathor, Dr, Bhagwan Dasg
Rodrigues, Shri Rudolph
Sahoo, Shri Ainthu
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Samantasinhera, Shri Padmacharan

Sarangi, Shri R. P,
Sarkar, Shri S. K.
Satya Deo Singh, Shri
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Shah,': Shri Surath Bahadur ’ Vaghela, Shri Shankersinhjj
Shakya, Shri Daya Ram Vajpayee Shri Atal Bihari
Sharma, Shri Jagannath Varma, Shri Ravindra
Sharma, Shri Rajendra Kumar Verma, Shri Brij Lal

Sharma  Shri Yagya Datt Verma, Shri Phool Chand
Shastri Shri Bhanu Kumar Verma, Shri R I,. P.

Shastri Shri Y. P, Verma, Shri Raghunath Singh
Shejwalkar, Shri N. K. Verma, Shri Sukhdeo Prasad
Sheo Narain, Shri Yadav, Shri Hukmdeo Narain
Sher Singh, Prof. Yadav, Shri Jagdambj Prasad
Sheth, Shri Vinodbhaj B. Yadav, Shri Narsingh

Shiv Sampati Ram  Shri Yadav, Shri Sharad
Shrikrishna Singh. Shrij Yadav, Shri Vinayak Prasad
Shukla, Shri Chimanbhai H Yadav, Shri Roop Nath Singh
Shukla Shri Madan Lal Yadvendry Dutt, Shri
Sikander Bakht, Shrij Yuvraj, Shri

Singh, Dr. B. N, Zulfiquarullah, Shri

Singha, Shri Sachindralal MR. SPEAKER: Subject to cgr-
Sinha, Shri C. M. rection, the result* of the division
Sinha, Shri H L. P. is : Ayes 75 Noes 192

Sinha, Shri M. P. The motion was negatived.

Sinha, Shri Purnanarayan

Somani, Shri Roop Lal 1945 hrs

Somani Shri S. S. LOKPAL BILL—Contd.
Suman  Shri Surendra Jha MR. SPEAKER: The House will
Suraj Bhan, Shri now take up further discussion of

i iY. tri.
Surendra Bikram, Shri the Lokpal Bill. Shri Y. P Shastri

: Swamy,” pr. Subramaniam

ESwatantra, Shri Jagannath Prasad MR. SPEAKER: He may continue

tomorrow. The House stands ad-
;Tan Singh, Shri journed till 11 O’ Clock tomorrow.

‘ﬂ‘eJ Pratap Singh, Shri

WThakre, Shri K 1949 hre )
re, ri Kushabhau The Lok Sabha then adjourned till

@rxpat}u Shri Madhav Prasad Eleven of the clock on Tuesday, July

%Jgrasen Shri 10, 1979/Asadha 19, 1901 (Saka).

following Members also recorded their votes:

: Shri Daru, Pullaiah;
: Shri Ramapatj Singh.
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